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 MR.  SPEAKER:  That  motion  wil!
 come  when  ।  decideabout  the  admissi-
 bility.  If  you  have  got  any  submission
 against  my  ruling  you  can  come  and
 discuss  with  me.

 SHRI  ARIF  MOHAMMAD
 KHAN:  Sir,  this  is  a  well-established
 convention  and  rule  that  such  Notices
 mus: be  given  on  the  same  day  on
 which  अ  matter  has  arisen  or  has  be-
 come  publicly  known.  Sir,  this  matter
 became  publicly  known  about  two
 months  back.  So,  Sir...

 MR.  SPEAKER  :  Have  you  got
 anything  more  to  say  !

 SHRI  ARIF  MOHAMMAD
 KHAN:  What  I  submit  is  this,

 Unterruptions)

 SHRI  ARTF  MOHMD.  KHAN:
 My  final  *submission  is  this  Sir,  the
 amount  collected  by  Chaudhuri  Charan
 Singh  for  Kisan  Rally,  the  amount
 collected  by  Atalji  for  Deen  Dayal
 Trust  and  the  amount  collected  by
 Mr.  George  Fernandes  runs  into
 crores  and  they  have  given  this  notice
 only  to  hide  their  own  sins,  their  own
 mistakes.

 MR.  SPEAKER  :  Disallowed.
 No  point  of  order.  Mr.  Shejwalkar.

 SHRI  K.P.  UNNIKRISHANAN:
 (Badagara)  :  ।  rise  on  a  point  of  order,
 Please  refer  to  Rule  337.  This  is  my
 point  of  order.  Rule  337  savs  about
 this.  Certain  notices  were  given
 in  relation  to  थ  subject,  already
 discussed.  Now,  Sir,  what  ।  want

 to  say  is  this

 (Interruptions)

 MR.  SPEAKER  :  You  always
 do  that,...

 (Interruptions)

 SHRI  K.  P.  UNNIKRISHNAN:
 Iam  ona  point  of  order.  Iam  say-
 ing  about  Rule  337.  You  have  toj
 listen  to  me;  Iamona  point  ०  order,
 Sir.  You  have  to  listen.  Sir,  2

 number  of  notices  were  given  to  yOu
 by  hon.  Members  on  this  question
 of  Mr.  Antuay‘s  collections  and
 disbursements  and  so  on.  And  what  I
 want  to  know  is  only  this.  How  you
 have  used  yourdiscretion  to  muliate
 our  notices  Sir,  you  have  certain
 powers  under  Rule  337,  where,  you
 can  alter  a  notice,  Your  Secre-
 tariat  can  doit  subject  to  rule  337,
 But  you  can  not  go  beyond  Rule  337
 and  change  the  notices.  This  is
 my  point  of  order,  because,  it  affects
 the  allot.  Then  I  would  like  to
 heve  थ  clarification  from  you
 how  you  changed  our  Notices
 and  how  _  your  Secretariat
 changed  it  without  even  asking  us
 about  x८.  The  normal  convertion
 has  always  been  that  whenever  a
 notice  is  changed,  it  is  done  in  con-
 sultation  with  the  Member  concern-
 ed.  Iam  only  saying  that  you  have
 denied  this  opportunity  to  x.

 MR.  SPEAKER  :  May  ।  tell
 you  It  is  always  done  been  like
 this.  It  has  always  been  done  like
 this  in  consuttation  with  the  Member.

 SHRI  ८.८.  UNNIKRISHANAN:
 Here  it  is  not  been  done  in  consulta-
 tion  with  the  Members.

 MR.  SPEAKER  :  ।  have  taken
 the  approval  of  Mr.  Sheywalkar,  and
 done  ic,  xe  have  already  done  it  in
 consultation  with  Mr,  Shejwalkar
 and  it  has  been  approved  by  him.
 Yes,  now  Mr.  Shejwalkar.

 9  70  hrs.

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT  PUBLIC

 IMPORTANCE

 REPORTED  IRREGULARITIES  IN
 GRANTING  INCOME  TAX  EXEMPTION
 TO  CERTAIN  TRUST  IN  MAHARASHTRA
 AND  MAL-DISTRIBUTION  OF  ESSENTIAL
 COMMODITIES  IN  THAT  STATE.

 SHRI  N.K.  SHEJWALKAR
 (Gwalior):  I  call  the  attention  of  the
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 (Shri  क.  :.  Shejwalkar]
 Minister  of  Finance  to  the  following
 matter  of  urgent  public  impor  ance
 and  request  that  he  may  make  a
 Statement  there  9:

 “Reported  Irregularities  in

 granting  income-tax  exem-

 ptions  to  certain  Trusts  in
 Maharashtra  and  =  mal-dis-
 tribution  of  essential  com-
 modities  in  that  State.”

 THE  MINISTER  OF  FINANCE
 (SHRI  R.  VENKATARAMAN)
 Mr.  Speaker,  Sir,  there  haye  beer

 press  reports  alleging  some  irre-
 gularities  in  the  matter  of  granting
 income-tax  exemptions  to  certain
 trusts  म  Maharashtra.  ‘The  refer-
 ence  apperars  to  mainly  relate  to
 Indira  Gandhi  Pratibha  Pratisthan
 and  Konkan  Unnati  Mitra  Mandal,
 Bombay.

 The  first  mentioned  Trust  was
 established  on  18th  October,  1 (010,
 The  objectives  of  this  Trust,  izer  alia,
 are  to  give  encouragement,  recong-
 nition,  promotion,  aid  and  assistance
 to  talented  persons  in  the  fields  of
 literature  and  in  fine  arts  in  the  State
 of  Maharashtra;  to  give  training
 and  financial  aid  to  such  persons  to
 start  promotional  activities  with  a
 view  to  giving  them  gainfvl  employ-
 ment;  to  assist  such  persons  belonging
 to  the  weaker  sections  and  to  provide
 medical  treatment  to  the  sick  and
 disabled  among  them.

 Under  section  80G  of  the  Income-
 tax  Act,  a  texpayer  is  entitled  to  a
 deduction  in  respect  of  donations  to
 certain  fund  and  charitable  institu-
 tions,  Speaking  generally,  the  dedu-
 ction  is  allowed  in  an  amount  equal
 to  50  per  cent  of  the  donation.  In
 order  to  qualify  for  such  deduction,
 the  institution  or  the  fund  should,
 among  other  requirments,  qualify  for
 exemption  from  income-tax  under
 section  11  or  clauses  (22),  (22A),
 (23)  or  (23C)  of  section  10  of  the
 Income-tax  Act,  With  a  view  to
 having  uniformity  in  the  assessment
 of  donors  who  may  be  so  read  far  and

 wide,  Commissioners  of  Income-tax
 have  been  empowered  to  give  certi-
 ficates  to  qualifying  charitable  insti-
 tutions  to  enable  the  donors  to  olotain
 tax  exemption  in  respect  of  donations
 made  hy  them.  Since  the  objectives
 of  the  Trust  were  charitable  and  the
 Trust  satisfied  other  conditions  laid
 down  in  this  behalf,  the  Gommissioner
 of  Inceme-tax,  Bombay  City  issued
 a  certificate  under  section  80G  in
 the  case  of  the  Trust.  This  certi-
 ficate  is  valid  up  to,  उ ड  December,
 1481.  According  to  standing  Ins-
 tructions  of  the  Gentral  Board  of
 of  Direct  Taxes,  exemption  certi-
 ficates  are  initially  issued  for  one  year
 and  may,  after  scrutiny  of  accounts  of
 the  first  year,  be  rencwed  for  a  longer
 period  not  exececding  three  years.
 These  instructions  have,  by  and  large,
 been  followed  in  the  case  of  this
 Trust  अ.  well.

 As  regards  the  Konkan  Unnati
 Mitra  Mandal,  Bombay,  the  main
 object  of  the  institution  15  to  under-
 take  programmes  of  rural  develop-
 ment  in  the  districts  of  Thane,
 Raigad  and  Ratnagiri  of  Maharashtra
 State.  ‘The  institution  drew  up  a
 programme  of  rural  development
 covering  4,785  villages  in  these
 districts  and  applied  for  approval  of
 the  institution  as  well  the  programme
 of  rural  development  under  section
 35CCA  of  the  Income-tax  Act.
 Section  35CGA  provides  for  deduc-
 ion  of  the  whole  of  the  amount  paid
 to  approved  associations  and  institu-
 tions  for  carrying  out  rural  develop-

 _ment  programmes.  Approvals  मं
 this  behalf  are  granted  by  State  level

 [  prescribed  authorities  which  consist
 of  the  Commissioner  cf  Income-tax
 and  Secretary  of  the  State  Govern-
 ment.  The  applications  were  duly
 considered  by  the  prescribed  autho-

 {rity  for  the  State  of  Maharashtra
 and  the  institution  as  well  as  the
 programme  of  rural  development
 drawn  up  by  म  were  approved.  The
 approved  programme  of  rural
 development  includes  construction
 of  school  rooms;  employment  of
 honorary  workers  for  adult  literacy
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 and  supply  of  textbooks  and  uniforms
 to  the  deserving  students;  constru-
 ction  of  community  halls;  provision
 of  assistance  in  the  establishment  of
 village  and  cottage  industries  in  the
 co-operative  sector;  establishment  of
 vocational  training  centres;  nutrition
 programme  for  providing  medicines
 and  equipment  to  the  existing  pri-
 mary  Health  centres  and  construction
 of  buildings  for  100  new  primary
 health  centres;  providing  nutritious
 food  to  children  and  expectant  and
 nursing  mothers;  drinking  water
 supply  scheme,  involving  contribution
 towards  cast  of  piped  water  supply
 schemes  to  be  implemented  by  Gove-
 miment;  irrigation  programme,  etc,
 The  estimated  cast  of  the  rural
 development  projects  approved  hv
 the  prescribed  autherity  would  amout
 to  Rs.  07.32  crores  over  a  period
 of  three  years.  The  programme  of
 rural  development  approved  म  11115.0
 case  क  117.0  accordance  with  the  cuide-
 lines  applicable  in  all  such  cases.  The
 approval  granted  to  the  programme
 will  be  valid  from  sith  April,  1981
 to  3ist  March,  11.1...  Jn  this  (01117
 ection,  म  may  be  mentioned  that
 section  35CCA  empowers  the  pres-
 eribed  authority  to  grant  approval
 fur  a  period  not  exeeeding  three
 years  at  a  time.

 Vhe  Call  Attention  notice  also
 refers  to  maldistribution  of  cement,
 This  is  nat  founded  on  facts.  The
 Maharashtia  Government  haye  a
 well  defined  system  for  distribution
 of  cement.  At  the  State  Jevel  there
 is  a  high  level  Gonnnittee  of  Minis-
 ters  ancl  cMficials  which  reviews  the
 requirments  of  the  Government,
 quasi  and  loca!  Government  ।  11९१५
 and  the  genera]  public,  and  allocates
 the  available  cement  between  these
 sectors.  At  the  district  level  there  is
 a  Committee  under  the  Chairman-
 ship  of  District  Collector  to  distribute
 the  cement  between  the  Talukas
 At  the  Taluka  level  there  are  cement
 distribution  committees  under  the
 Chairmanship  of  the  local  MI.As.
 There  is  a  regular  system  of  registering
 applications  and  verifying  require:
 ments  of  applicants.  Government  have

 given  guidelines  for  the  functioning  of
 the  cement  distribution  committecs.
 All  this  will  go  tc  show  the  adequacy
 of  the  dictribution  system.  This
 distribution  system  has  been  consi-
 stently  followed  by  the  State  Govern-
 ment  and  as  such  there  is  no  basis
 for  saying  that  their  has  been  a
 maldistribution  of  cement.

 Owing  to  inadequate  availability
 relative  to  overall  needs  it  has  not
 been  possible  to  fulfil  the  require-
 ments  either  of  the  public  ०  the
 Government  and  semi  Government
 bodies.  Further,  since  the  priority
 sectors  substantially  pre-empt  supplies
 it  has  not  been  possible  to  meet  the
 demand  of  the  public.

 ।  wish  to  add  that  the  supplies
 are  likely  to  improve  this  year  and
 this  problem  will  not  arise.

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur)  ;  [  am  on  a  point  of
 order.

 117.0  SPEAKER:  20  point  of
 order,

 SHRIK.  P-  UNNIKRISHNAN
 (Bagagara)  ;  You  must  hear  the
 point  of  order.  This  is  a  very  im-
 portant  point  of  order,

 (Znlerruplions)

 SHRI  HARIKESH  BAHADUR:
 The  Speaker,  Mr,  Ananthasayanam
 Ayyangar  gave  a  decision  on  March
 19,  1958.  This  is  from  the  Lok
 Sabha  Debates  1858—page  5615-16.
 ।  would  like  (०  quote...  (nterrup-
 tions)  ।  would  like  to  quote  from
 that.  This  ७  from  the  Lok  Sabha
 Debates  on  pages  5615-16.  This
 is  my  point  of  order  under  rule
 376,

 (Interruptions)

 “Whenever  a  Minister  makes  ऑ
 statement  in  answer  to  a  Call  Atren-
 tion  notice  he  showd  cover  all  the
 points  that  have  been  raised  on  the
 subject  in  various  notices,  copies  of
 which  would  bave  reached  iin
 by  then.”
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 SHRI  K.  P.  UNNIKRISHNAN:
 ‘Given  in  various  notices’,

 SHRI  INDRAJIT  GUPTA

 (Basirhat)  :  Several  notices  have  been

 given,  ‘This  is  the  ruling  of  your
 predecessor.  You  cannot  brush  it
 aside  like  that.

 SHRI  HARIKESH  BAHA-
 DUR  :  CompuLory  collection  from
 the  sugar  co-operatives,  industrial
 alcohol  (Intsrruptions)  and  collections
 from  Wine  Merchants’  Association.
 (Interruptions)

 SHRI  INDRAJIT  GUPTA  :
 This  is  a  ruling  of  your  predecessor,
 You  cannot  brush  it  aside.  है
 tiuns)

 MR.  SPEAKER  :  He  has  ans-
 wered  all  those  things  that  are  in  this
 notice.

 (Interruptions)

 MR.  SPEAKER  :  All  the  points
 raised  in  this  notice  he  has  replied  to  :

 SHRI  K,  ए,  UNNIKRISHNAN  :
 Pleased  check  पा  before  you  say  any-
 thing.  Please  check  up  the  prece-
 dents  in  this  House.  You  should
 study  the  ruling,  (Interruptions)

 MR.  SPEAKER  :  [have  studied
 the  ruling.  Whatever  the  points
 raised  in  this  notice.

 (Interruptions)

 SHRI  INDRAJIT  GUPTA  :
 That  is  not  the  rule.

 MR.  SPEAKER  :  How  can  he
 know  what  are  the  other  points  ?

 SHRI  INDRAJTT  GUPTA  :
 ‘That  is  the  ruling  of  My.  Anantha-
 sayanam  Ayyangar.  You  have  over-
 ruled  =  x.  Ayyangar’s  ruling.
 Let  it  be  on  record  that  you  have
 overruled  his  ruling.
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 MR.  SPEAKER :  How  can  he
 know  whet  is  in  the  other  notices  ?

 (Interruptions)

 THE  MINISTER  OF  COMMU-
 NICATIONS  (SHRI  C.M.  STE-
 PHEN)  :  Here  is  a  later  ruling.
 Here  is  a  later  ruling.  “While
 replying  to  a  Call  Attention  notice,
 a  Ministcr  cannot  be  compelled  to
 give  information  on  any  point
 which  does  not  arise  directly  from
 calling  attention  notice’’.

 This  is  a  clear  one.  This  was
 given  on  7-97-1977.  (dnlerruptions)

 MR.  SPEAKER  :  How  does  he
 come  to  know  ?  How  does  he  come
 to  know  of  the  others  ?

 (Interruptions)

 MR.  SPEAKER  :  There  is  no
 relevance.

 AN.  HON.  MEMBER  :  You
 should  send  all  the  notices  to  the
 Minister.  (Jnterruptions)

 MR.  SPEAKER:  He  has  given
 a  comprehensive  answer.

 (Interruptions)

 श्री  झील  बिहारी  वाजपेयी  (नई  दिल्ली):
 क्या  श्राप  बताएंगे  कि  जो  नोटिस  कराए  हैं
 उन  में  से  कौन  रे  नोटिस  उनकों  भेजे  गए
 हैं?

 MR.  SPEAKER  :  The  Minister
 is  supposed  to  give  an  answer  to
 what  he  has  been  given.  That  is
 all,

 शो  अटल  बिहारी  वाजपेयी :  श्राप

 पुराना  रूलिंग  बदल  रहे  हैं  ओोर  नया  रूलिंग

 दे  रहे  है ं।
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 AN  HON.  MEMBER  :  ।  want

 to  mention.  (Interruptions)

 MR.  SPEAKER :  When  I  amon
 iny  legs  you  ate  supposed  to  sit

 117४ 10] (1611,  Tell  this  hon.  Member,
 he  should  know  the  rules.  (Jnterrup-
 fons).

 AN  HON.  MEMBER  :  Mr.

 Speaker,  Sir,  ...**  (Interruptions)

 MR.  SPEAKER  :  Whatever  he

 says  15  Not  going  on  record.

 (Interruptions)

 MR.  SPEAKER  :  This  is  the
 consolidated  notice  of  the  calling
 attention  to  which  the  Minister  is

 supposed  to  reply  end  that  is  what
 he  has  done.

 SHRI  INDRAJIT  GUPTA  :
 Youare  over-ruling  Mr.  Ayyangar  ?

 MR.  SPEAKER  :  This  is  भ
 ruling,  what  I  have  given.

 (Interruptions)

 SHRI  HARIKESH  ।  BAHA-
 DUR  :  What  about  my  point  of
 order  ?

 MR.  SPEAKER  :  ।  have  over-
 ruled  you.  Mr.  Shejwalkar.

 (Interruptions)

 MR.  SPEAKER  :  No  poirt  of
 ordernow.  श्राप इस  मोशन  पर  डिबेट

 चाहते  हैं  कि  नहीं  ?

 SHRI  SATYASADHAN  CHA-
 KRAVORTY  (Calcutta  South)  :  :
 few  moments  ago,  the  hon.  Minis-
 ter,  Mr.  Stephen,  was  quoting  from
 a  book.  May  ।  know  from  what
 book  he  was  quoting  ?
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 SHRI  C.M.  STEPHEN  :  That
 was  the  ruling  given  by  Mr.  Hegde.
 ।  was  quoting  the  ruling  given  by
 Mr.  Hegde,

 SHRI  SATYASADHAN  CHA-
 KRAVORTY  :  Is  that  book  authen-
 tic  ?  (Interruptions)

 No,  Sir,  it  is  not  authentic,

 (Interruptions)

 MR.  SPEAKER  :  Mr.  Shejwal-
 kar.  Please  confine  yourself  to  the

 subject,

 SHRI  N.  K.  SHEJWALKAR  :
 Sir,  I  was  rather  surprised  and  rather
 disappointed  when  I  read  the  state-
 ment  given  by  the  Minister.  The
 matter  was  regarding  the  Trust  ;
 and  regarding  the  supply  of  cement.
 Mainly  these  two  points  were  raised,
 Regarding  the  Trust,  the  Minister
 has  been  kind  enough  to  reply  regard-
 ing  twoor  thiee  points.  But  even
 then  so  many  points  which  arise  out
 of  this  matter  have  heen,  I  think,  de-
 liberately  suppressed.  May  ।  must
 know  as  to  how  many  Trusts  there
 are  initiated  by  Shri  Antulay  ?
 (Interruptions).  ।  med  not  reply  to
 these  interruptions.

 MR,  SPEAKER  :  You  |  direct
 your  submission  to  me.

 SHRI  ?.  गर,  SHEJWALKAR  :
 This  is  a  publication  by  the  Maha-
 rashtra  Government.  ‘‘Antariche
 Boaj’.  It  was  reproduced  in  the
 Maharashtra  मत5  recently.  What
 is  said  by  Mr.  Antulay  is  this.  This
 was  a  specch  he  give  on  28th  March,
 1981  in  Pune  :

 (Interruptions)

 I  consider  it  a  vary  serious  ma‘ter.
 I  am  trying  to  keep  the  level  of  the
 debate  high  instead  of  going  low.  I
 hope  the  hon,  Members  will  also

 **Not  recorded.
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 [Shri  N.K.  Shejwalkar]
 cooperate,  If  there  are  other  matters
 of  serious  nature,  they  can  raise
 them  subsequently,  If  they  want  to
 bring  them  under  this  discussion,
 they  are  welcome.  ।  am  not  shy  of
 it.  But  ।  am  quoting  and  not  read-

 ‘ing.

 “SL  कोण  त्ति  मौका  संघनमाझूया

 कड़े  ये  तो  त्याला मी  सामंतों हे
 माफिया  टेलर  वरा.  टूस्ट

 आहेत  |  रोज.  दा खच तो-
 शंकर  टकेके,  पम्रास  टक्के

 maria  आहे  |  तुम्ही
 इनकम  244  इसका  भरता,
 मुझे  इसका  भरत  नसाल  |

 या  क्या  मून  तुमचा  तका  णंभर

 aa  az  |  मुझे

 Perr  खातून  कही  दबावे
 लागत  नाही  ।"

 SHRI  ५.  VENKATARAMAN  :
 Taccept  whatever  you  say  as  correct.
 You  give  the  English  version  of  म.
 We  will  accept  it,  because  we  would
 hot  understand  what  it  15,

 MR.  SPEAKER  You  just
 translate  it.

 SHRI  :.  EK.  SHEJWALKAR  :
 Pwo  lines  more  and  then  I  will  trans-
 late  it.

 “TTA  टकक  पा सुन,  पन्त  टकके  दिखावे
 लगता  ।  मुझ  मम्मी  भ्राता  असा  छेद

 सुरू  केला  फराह  ।  जो  ये  तौ  त्याच्या  कड़े
 मी  ही  मागो  करती  ।  मला  खान।  चाहे,
 Seat  काहो  महिपाल,  विविध  ट्रस्ट साठी
 पंचायत  साठ...  कोटी  रुपय  गोड़

 होती  |

 The  substance  is  :  “When  any  rich
 man  Comes  to  me  ।  tell  him  that  on  my
 table  there  are  12  crusts.  Some  of  them
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 the  extent  of  hurdred  per  cent  and
 some  upto  50  per  cent.  You  have
 got  nothing  to  do  of  your  own,
 What  you  are  going  to  pay  as  tax
 will  go  to  the  trust  if  you  pay  here.
 This  is  the  thing  which  we  have  taken
 out  of  these  12  trusts,  (Jnterruptions)
 I  am  sure  that  within  a  few  months
 the  amount  collected  will  be  from
 Rs.  55  to  60  crores.”  He  said  this  in
 March,  1981.  (Interruptions)

 MR.  SPEAKER  :  What  is  this?
 why  are  you  interrupting?  Why  can’t
 you  sit  and  listen  ?

 SHRI  N.  K.  SHEJWALKAR:
 Let  the  people  judge  as  to  what  has
 been  hapvening  in  the  House  and  who
 are  the  people  objecting.  (Interruptions)

 MR.  SPEAKER  :  Let  the  House
 run,  If  yeu  do  net  want  to  discuss,
 let  us  disperse,

 SHRI  ?.  K.  SHEJWALKAR  :
 This  is  another  publication,  a  pub-
 lication  printed  at  the  Government
 Central  Press,  Bombay,  published  by
 the  Director-General  of  Information
 and  Public  Relations,  Government  of
 Maharashtra,  At  page  15  of  this

 publicztion  it  is  written,

 द  Indira  Gandhi  Pratibha  Pra-
 tishthan  to  give  recognition  and
 and  to  encourage  ।  talen-
 ted  people  in  the  field  of  li-
 terature  and  fine  aris.”

 MR.  SPEAKER  :
 in  the  statement.

 SHRI  N.  K.  SHEJWALKAR  :
 The  next  sentence  is  important.  ।
 am  quoting  it.  Ifthe  hon.  Speaker
 dors  not  want  me  to  quote,  I  will
 not.

 MR.  SPEAKER  :  It  has  come

 already  ;  that  is  what  I  said.

 S821  :.  क.  SHEJWALKAR  :
 You  are  not  allowing  me  to  lay  it  on
 the  Table.  I  am  requesting  you.

 Ic  has  come
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 MR.  SPEAKER  :  1  am  not  ob-

 jecting;  he  is  repeating.  ।  do  not  want

 him  to  repeat  it,

 SHRI  N.K.  SHEJWALKAR  :
 The  words  are  :

 “The  Government  ०  Maharash-
 tra  set  up  a  foundation  ior  Indira
 Gandhi.”

 [he  words  are  :
 “The  Government  01  Maharash-

 tra  set  up  a  foundation  for
 Indira  Gandhi  Pratibha  Pra-
 tishthan.  The  Pratishthan  will
 have  a  fund  of  Rs.  5  crores...  .”

 Ineed  not  go  into  that.  The  empha-
 sis  is  on  the  words.  ‘“‘The  Govern-
 ment  ढ  Maharashtra  sect  up  a  founda-
 tionਂ  with  your  permission,  ।  am

 laying  *  this  on  the  Table  of  the
 House.

 MR.  SPEAKER  :  ।  will  look
 into  it.

 SHRI  :.  K.  SHEJWALKER:
 Recently,  what  has  come  out  is  that
 this  is  not  a  public  trust,  it  is  a  pri-
 vate  trust;  it  is  not  a  Government
 trust,  it  15  a  private  trust,  What
 is  the  fact  ?  15.0  (८  ।  private  trust?

 Because,  somebody  will  say  ‘‘this

 publication  isnot  correct;  somebody
 will  say  “Mr.  Antulay’s  statement
 is  not  correct”...  (rnterruptions)

 MR.  SPEAKER:  Let  him  clarify
 it,

 SHRI  ।.  ५८.  SHEJWALGAR :
 What  js  the  fact  ?  Is  it  a  public
 trust  or  a  private  trust  or  a  Go.
 vernment  trust  ?  That  is  very  ma-
 terial  to  judge  as  to  what  procedure
 has  been  followed  under  ।  sections
 80  or  35  of  the  Income-tax  Act.
 ।  5  a  private  trust  then,  in  the

 *  8५ €  of  Section  80,  the  procedure  ऑ
 entirely  different;  they  must  seck
 permission,  enquiry  ha.  to  be  made
 and  so  on.

 है  7:  Spzaker  not  having  subicquently  accorded  ८.
 oa,  the  padticatioa  was  mt  treated  25  Laid  on  the  Table. ह  8  pa'sticat  no:  treated  a  Laid  oa  the  Tabl

 86  LS—11.
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 Another  question  is,  if  it  is  a
 private  trust,  whether  any  enquiry
 has  been  made  as  to  what  are  its
 activities,  what  it  has  been  doing
 and  whether  such  an  exemption
 should  or  should  not  be  allowed,
 So  far  as  the  staiements  of  Mr,
 Antulay  are  concerned,  they  are  most
 confusing  and  they  create  a  serious
 doubt  in  the  minds  of  the  general
 public.  1८  is  not  only  once  but
 several  मं..  (Interruptions)

 MR.  SPEAKER  :  Order  please;
 Ministers  are  included  पा  that,

 SHRI  ?.  K.  SHEJWALKAR:
 He  said:  “‘for  party  funds  Ihave
 collected  this  fund’.  He  has  said
 that...  (Interruptions)

 AN.  HON.  MEMBER:  he
 never  said  like  that,

 MR.  SPEAKER:  The  Finance
 Minister  will  reply  to  him,  not  you,
 Whether  it  15  right  or  wrong,  he
 will  reply.

 SHRI  :.  K.  SHEJWALKAR: I
 have  gothall  a  dozen  pap2is  from
 which  म  कूए एलाउड.  Interruptions)

 13  hrs.

 Sir,  he  further  says:  “No,  no,
 ।  did  not  collect  the  money  for
 party  funds,  but  ।  [11101  collected

 the  money  for  यूपी(5  only,”  1
 himself  has  denied  later  on.  T  am
 just  poiming  out  as  to  how  much
 reliability  should  be  given  to  the
 statements  of  Shri  Antulay.  Earlier
 he  said  that  “  have  tabled  12
 Trusts’.  Later  on  he  said  ‘I  have
 tabled  6  or  more.’  One  or  seven,
 he  doss  not  say  about  that.  And
 similarly  here,  he  55, . , ,
 CInterruptions).  Sir,  what  is  the
 nature  of  the  Trusts  ?  ।  want  to
 know  from  him.  Earlicr  म  was
 said  that  it  was  in  the  name  of  Indira
 Pratibha  Pratisthan.  Recently i

 उडा  .....
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 [Shri  ।.  ह.  Shejwalkar]

 the  papers  it  appearcd  that  the
 name  of  Indira  has  been  dropped.
 Now,  it  is  only  ‘Pratibha  Pratisthan-.
 Sir,  how  can  it  be  done  ?  Even
 if  it  ४  ।  private  trust  it  cannot  be

 done  just  by  one  decision  or  one

 statement  of  the  Chairman  without
 the  permission  of  the  registermg
 authority.  Sir,  if  i  :  दी  51010.0 1.77
 registered  ender  the  Socicties  Act,
 after  all  any  change  in  the  name  is

 a  very  material  thing  and  it  has  to

 be  intimated  to  the  concerned  au-
 thority  without  which  it  is  nct  possible
 to  change  the  name.  How  it  has

 been  done  ?  1  these  things  and

 in  so  many  other  things  why  not

 they  show  as  the  property  of  the
 trusts?

 Sir,  there  is  a  cheque  in  the  name
 of  this  Pratisthan.  Now,  what  will

 happen  ?  Will  the  accounts
 change  or  the  accounts  will  remain
 in  the  same  name  ?  All  these  things
 are  considered  as  if  म  ‘  a

 ersonal  matter  and  nobody  is
 ooking  after  that.  Probably  they

 have  closed  (1111  eyes  and  are  not
 looking  into  that.

 Therefore,  I  want  to  know  fiom
 the  hon.  Minister,  actually  what
 is  the  nature  of  the  Trust  and  bow
 and  when  these  sanctions  under
 Section  35  and  Section  80....

 (Interruptions)

 MR.  SPEAKER:  Will  the  hon.
 gentlemen  remain  silent  ?

 SHRI  ?.  K.  SHEJWALKER:
 Under  Section  35  or  Section  8
 when  were  the  applications  made  ?
 How  many  ‘Trusts  were  there  ह
 The  date  of  application  15  given
 here,  but  the  date  of  sanction  has
 been  very  safely  omitted.  When
 actually  the  sanction  ऑ  given
 and  why  it  was  given  for  three  years
 and  what  is  the  list  of  those  Trusts
 and  क  cach  case  what  has  hap-
 pened  ?  The  House  would  like
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 to  know.  This  is  actually  collection
 by  means  of  Trusts.  Is  it  ऑ  ४0०
 luntary  collection  ?  [6  is  extortion
 of  money,  ।  has  been  forcibly  got.

 (Interruptions)

 SHRI  HARISH  CHANDRA
 SINGH  RAWAT  (Almota):  Sir,
 Iam  on  ऑ  point  of  order  under  Rule
 147.

 (Unterruptions)

 SHRI  ?.  ८.  SHEJWALKER:  I
 will  quote  only  the  ex-Minister.
 When  she  was  Minister  Shrimati
 Shalini  Patil  said  in  her  statement
 that  this  is  a  sort  of  ‘Sjizia’?  which  the
 Mughals  ured  to  collect  in  chose
 days.  Sr,  what  happened
 actua'ly,  The  President  of  the
 Segar  Karkhana  Sangh,  Mr.
 Madhavrao’  Boraste,  died  and  Mr.
 Antulay  was  after  the  money,  after
 the  cheque.  50.0  those  people
 brought  the  cheque  from  the  Co-
 operative  Sugar  Company,  Mrs.
 Shalini  Patil  got  it,  so  she  was
 compelled  on  (telephone  again  and
 again  stating  that  ‘the  amount
 should  be  remitted  to  us  because  the
 television  people  were  waiting  for
 her...

 SHRI  HARISH  CHANDRA
 SINGH  RAWAT:  Sir,  I  am  on  a
 point  of  order.

 MR.  SPEAKER:  No  point  of
 order,  please  sit  down,

 SHRI  BALASAHEB  VIKHE
 PATIL  (Kopargaon)  ।  am  on  a
 point  of  order.

 1.  SPEAKER:  Please  sit  down.

 SHRI  BALASAHEB  VIKHE
 PATIL:  Iam  the  Vice-President  of
 the  organisation.  The  facts  stated  by
 him  are  not  true.

 There  was  no  compulsion.  A
 resolution  was  passed

 (Interruptions).



 325  Irregularities  in  BHADRA  11,  1903  (SAKA)  income-tax  exemptions  ro  326

 MR.  SPEAKER:  Please  sit
 down,

 (Interruplions)

 MR.  SPEAKER  :  मट  can
 come  on  a  point  of  personal  explana-
 tion  later  on.

 (Interruptions)

 SHRI  ?.  K.  SHEJWALKAR:
 Madam  was  so  sorry  that  the  Presi-
 dent  of  the...

 (Interruptions)

 MR.  SPEAKER:  Will  you
 please  keep  silent  now?  It  ४  too
 much  already.  Shri  Shejwalkar.

 (Interruptions)

 SHRI  ।.  ८.  SHEJWALKAR:
 I,  unfortunately,  cannot  shout.  Ma-

 dam  has  said....

 (Interruptions)

 MR.  SPEAKER:  No  lunch.
 You  have  not  given  me  any  respite.
 1  will  not  let  you  have  lunch,

 (Interruptions)

 SHRI  ?.  K.  SHEJWALKAR:
 The  Chief  Minister  was  not  at  all
 bothered  about  the  death  of  the
 President  of  Sagar  Karkhanna.  From
 those  socicties  Rs.  2°5  crores  were
 collected.  They  weie  noi  worried
 about  his  death.  They  were  worried
 only  to  extract  that  amount.  Do
 you  know  what  happened?  She  had
 no  cheque  with  her  at  that  time
 at  Nasik,  The  amount  was  taken
 from  the  Apex  Bank  President,  Shri
 Gulab  Rao  Pacil.  He  sent  that
 amount  to  Bombay.  (Interruptions),

 ध्रुपद  महोदय  :  श्राप  इनको  जवाब
 देन  दंगे  या  नही ं?  ये  सुनेंगे  नहीं  तो  जवाब
 कया  देंगे?  इस  सब  वा  जबाव  यह  देंग े।
 Please  tell  your  Members  to  behave,
 Can  anybody  take  care  of-ii  ?

 **Not  recorded.

 certain,  Maharashtra  Trusts  (CA)
 SHRI  ?.  ।.  SHEJWAKLAR:  If

 it  is  not  extortion  or  if  ४  not  “yazia,
 (Interruptions).

 अध्यक्ष  सहोवथ ड्  झप  बोलने  नहीं
 गे  तो  एक  घंटा  और  लगेगा । म

 (ब्यान)

 SHRI  SATYASADHAN  CHAK-
 RABORTY:  You  should  stop  it.
 (Interruptions)

 SHRI  ATAL  BIHARI  VAJ-
 PAYEE:  He  is  an  interested  party.
 (Interruptions)

 SHRI  5.  P.  UNNIKRISHNAN:
 He  should  not  be  allowed,  (Jnterrup-
 tions)

 MR.  SPEAKER:  Whatever  is
 without  my  permission  will  not  form
 part  of  the  record.

 (Interruptions)  .**

 अध्यक्ष  महोदय  :  श्राप  लोग  यहां  पर

 एसा  करेंगे  तो  बाहर  लोग  पता.  नहीं
 क्या  सोचें  कौर  क्या  सोचते  होंग े।

 Itis  too  much,

 (प्रवधान)

 ध्रध्यक्ष  महोदय  :  गलौज  बैठिए।  आप

 बैठ  जाइए  ।  मिनिस्टर  साहव  शबाना

 जबाव  कसे  देंगे,  अगर  उनकों...  सुनाई
 नहीं  देगा.  ।  ही-इज-कम्पीटट-इनफ-ट्-
 रिहाई।  श्राप  क्यों  नहीं  उनको.  बोलने

 देते  हैं।

 एक  माननोय  सदस्य

 क्वैश्चन  पूछना  चाहिए |

 झब् यक्ष  महोदय :  ara  कोई  नई  वात

 नहीं  हो  रही  है  ।  श्राप  शर  से.  बेटिया
 शेजवालवार  जी,  आप  सीमित  कर  के  जो

 प्रत  हैं,  वे  पूछिए ।

 स्पीच  नहीं,
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 SHRI  ।.  K.  SHEJWALKER:
 After  all,  I  am  going  to  establish  the
 case.  1  am  going  to  ask  the  hon.
 Minister  whether  it  actually  amounts  to
 an  offence  or  bribery  under  Section  161
 of  the  Indian  Penal  Code  read  with
 the  Prevention  of  Corruption  Act.
 For  that  purpose,  I  have  to  demons-
 trate  and  ‘et  the  House  know  that
 these  were  never  voluntary  donations
 andthat  these  were  cxtortions.  If

 they  admit  that,  1  will  not  quote
 anything  else.  If  they  admit  that
 these  arc  extortions,  I  will  sit  down?

 2e.  SPEAKER:  You  just  put
 a  question  and  he  will  reply.

 SHRI  ?.  K.  SHEJWALKER:
 He  said  that  there  were  certain  com-

 panics  which  have  voluntarily  paid
 the  amount.  1  cite  only  two  illus-
 trations,  One  company’s  name  is:
 Vriddeshwar  Jagdamba  Co.  1८  is
 a  sick  sugar  mill.  [ts  general  body
 disregarded  this  thing  andthey  refused
 to  pay  anything  as  a  donation.  But
 thereafter,  the  directors  were  forced
 to  pay  the  amount.

 Then,  sugarcane  growers  were  ask-
 ed  to  pay  २0.  2  25  p.  to  ८८.  2, 0  p.
 per  tonne  to  the  institution  out  of
 their  own  money,  ।  ।  from  the  rich
 people,  as  was  said  by  the  hon,
 Minister  ?

 There  is  another  document,  a
 telegiam,  which  was  scut.  The  tele-
 gram,  ।  appears,  says:  ‘Indira
 Gandtu  दापा  शिप 1511 [11:६11,  Go-
 vernment  of  Maharashtra,  requires
 your  cheque  positively  by  2"
 This  is  the  televram  which  was  sent.
 Am  1  wrong  in  saying  that  cere
 is  a  confusion  ?

 ‘THE  DEPUTY  MINISTER
 IN  THE  MINISTRY  OF  COM-
 MUNICATIONS  (SHRI  VIJAY
 ।.  PATIL):  1 ताए  =  (0 ही.  point  of

 order,  Sir.  Under  rule  197,
 “There  shall  be  no  debate....”
 He  is  तहॉजदधा ए  (Interruptions)
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 SHRI  ?.  K.  SHEJWALKER:
 far  as  this  part  is  concerned,

 my  question  is,  how  many  trusts
 exist  2

 MR.  SPEAKER:  So  many
 times  you  have  repeated  it.

 SHRI  ?.  K.  SHEJWALKER:
 Now, I  come  to  the  second  part  and
 that  is  regarding  the  supply  of  ce-
 ment.  Under  the  Essential  Com-
 modities  Act,  cement  isa  controlled
 commodity.  It  cannot  be  given
 without  the  permission  of  the  Go-
 vernment.  It  can  be  given  on  the
 fixed  controlled  pice  only.  The
 controlled  price  was  Rs.  28/-  per  bag
 in  Bombay.  The  black-market  price
 was  about  Rs.  100  or  near  about
 that.  What  happened  ?  They
 reduced  the  quota  of  the  general
 consumers  from  1  lakh  tones  to
 53,900  tonnes.  Therefore,  what
 happened  ?  The  demand  was
 increased  and  becanse  of  the  क-
 crease  of  the  demand,  cement  was
 not  available  and  the  black-market
 price  went  up.  Cement  was  sup-
 plied  not  to  the  poor,  not  to  the
 public.

 I  will  show  the  fieures  whick  indi-
 cate  that  the  Corporation  require
 lot  of  cement.  Last  three  vears,
 the  figure  of  the  Bombay  Municipal
 Corporation  will  show  cement  con-
 sumption.  (0//फ7//र0075)

 MR.  SPEAKER:  What  has
 happened  to  vou  ?  प  can’t  you
 speak  ?  ह

 SHRI  SATYASADHAN  CHAK-
 RABORTY:  They  are  saving  that
 we  are  not  original  men.  ।  said
 that  vou  are  the  only  ori-
 ginal  men.

 MR.  SPEAKER:  Please  make
 your  point  so  that  he  could  answer.
 You  are  just  making  a  lecture  now.
 You  have  to  concentrate  now,  (Jn-
 terruptions).
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 SHRI  ।.  K.  SHEJWALKAR:
 The  cement  consumption  of  the
 Bombay  Municipal  Corporation  in
 the  year,  1979,  was  82,679  tonnes
 in  the  year  1980  it  was  76,987  ton-
 nes  and  this  year,  1981  (uptil  now)
 it  hardly  comes  to  about  40,000
 tonnes.  So,  naturally,  the  works
 of  Bombay  Municipal  Corporation
 are  bound  to  suffer.  1०  whom  the
 comentis  given  ?  Is  the  distribution
 made  properly  ?  ।  want  to  show..
 (dnterruptions).

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 AND  IN  THE  DEPARTMENT  OF

 PARLIAMENTARY  AFFAIRS
 (SHRI  MALLIKARJUN):  When  the
 Supplementary  Demands  Come  up,
 he  can  make  a  speech.  He  has  to
 put  only  one  or  two  questions  now.
 But  he  cannot  speak  for  45  minutes.
 (Interruption).  He  cannot  take  the  pre-
 टाठ 5  time  of  the  House.

 MR.SPEAKER:  Mr.  Shejwalkar,
 are  you  going  to  speak  or  not?

 (Interruptions.)
 Please  sit  down.  This  is  not  ऑ  new
 thing  happening  in  this  House.

 SHRI  ४.  K.  SHEJWALKAR:
 Small  societies  of  Bombay  which
 were  constructing  houses  were  not

 iven  any  cement.  But  the  cement
 was  given  to  rich  contractors.  Is  it
 serving  the  poor  ?

 MR.  SPEAKER:  The  point  has
 becn  made,  now  come  up  with  other
 points.

 SHRIN.K.SHEJWALKAR:  Now
 the  black-market  price  has  gone  to
 Rs,  125/-.

 Now,  the  point  15,  the  agreement
 which  was  made  by  Mr.  Antulay
 was  for  Rs.  40/-  per  bag  of  cement—
 Rs.  40-  only  !  15.0  it  ever  possible  that
 there  could  be  a  difference  of  Rs.
 85/-per  bag?  Naturally,  there  was
 corruption  also  in  between  and  that
 is  being  overlooked.  I  will  say  how.
 The  controlled  price  was  Rs.  28  and
 it  was  sold  at  Rs.  40  per  bag.  Therefore.
 under  section  3  of  the  Essential  Com-

 at  offence.
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 There  was  collection  of  money,  taking
 donation  by  the  Chief  Minister’s
 office.  This  is  a  private  म..
 (Interruptions)

 अ्ध्य्ष  महोदय  :  श्राप  बार  बार  उसी

 बात  को  क्यों  दोहरा  रहे  हैं।  जो  सवाल

 करने  हैं  उन  को  करिए  ।.  (व्यवधान)
 IT  सवाल  करने  देंगे  या  नहीं!

 SHRI  :.  ८.  SHEJWALKAR:
 Under  these  circumstances,  will  the
 Government  hold  an  inquiry?  I
 demand  that  he  should  be  prosecuted
 under  section  151......  (Interruptions)
 It  is  a  clear  case  of  bribery,  misusing
 his  officc.  It  is  a  case  of  corruption
 under  the  Prevention  of  Corruption
 Act  as  well  as  under  the  Essential
 Commodities  Act,

 अध्यक्ष  महोदय  :  15  मिनट में  सारा

 काम  समाप्त  हो  जाता.  ?

 (ध  एक  माननीय  सदस्य  .  एक  घंटा

 लंगा  दिया ।

 अष्यक्ष  महोदय
 :  कित  ने  लगवाया ।

 SHRI  ८.  VENKATARAMAN:
 Mr.  Speaker,  Sir,  I  shall  briefly
 meet  all  the  points  made  by  the
 hon.  Member.  At  the  outset,  ।.
 would  like  to  clarify  some  misunder
 standing  which  म  _  esteemed
 friend,  Mr.  Shejwalkar,  seems  te
 have.  He  has  said  that  it  ७  ०  private
 trust.  Apparently,  he  does  not  know
 the  law  on  the  subject.  (Jnterrup-
 tions)  My  vocabulary  is  not  smaller
 than  theirs.  Tonly  restrain  myself.

 Unterruptions)
 MR.  SPEAKER:  Youdon‘twant

 the  Minister  to  answer  ?

 SHRI  R.  VENKATARAMAN:
 Under  section  2,  clause  15,  of  the
 Income-tax  Act,  ‘charitable  purpose,
 isdefined.  Underscctions11  and12,
 any  donations  made  for  charitable
 purposes  is  entitled  to  deduction,
 and  the  deduction  is  governed  by
 section  80/g)  in  this  case—and  there
 are  other  deductions  for  other  pur-
 poses.
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 (Shri  R.  Venkataraman]
 Mr.  Shejwalka:  asked  me  what

 were  the  dates  on  which  this  parti-
 cular  trust  had  applied  for  and  were
 register  -d.  This  particular  trust
 were  fezistered  under  the  Bombay
 Chariteble  Trusts  Act.  Under  this
 Act,  an  application  has  to  be  made.
 The  application  has  got  to  be  scru-
 tinised.  Then,  =  after  completion
 of  the  enquiry  provided  under  this
 section,  ‘he  Deputy  or  Assistant
 Charity  Commissioner  shall  record
 his  finlines.  Then,  under  section
 2tofthat  Act,  the  Deputy  or  Assis-
 tant  Charity  Commissioner  shall
 make  entries  in  the  Register  as
 Charitable  purposes’.  Under  sub-see-
 tion  2,  the  entries  so  made  shall  he,
 sibject  to  the  provisions  of  this  Act
 and  subject  to  changes  recorded  on
 the  following  provisions,  be  final  and
 conclusive.  So  long  as  the
 cheritable  trusts  are  registered
 under  the  Bombay  Public)  Trusts
 Act  of  1950  and  thev  have  not  been
 st  aside,  they  qualify  for  being
 treated  as  a  public  charitable  trust.
 And  once  they  घाट  charitable
 trusts,  they  are  entitled  to  exemption
 under  Sec.  80G.  86  is  one  of  the
 smallest  of  the  cxemptions  because
 out  of  the  total  income  a  nerson
 gets,  he  can  give  a  contribution  only
 upto  10%.  Even  if  he  makes  a
 contribution  of  10%,  पुए,  of  that
 10%  alone  is  entitled  to  tax  exemp-
 tion.  1०  illustrate,  the  point,  if
 a  person  has  an  income  ०  1.0 3.0  lakh
 of  rupees,  the  amount  of  donation
 he  can  cive  under  80G  is  only
 Rs.  10,000.  1  he  gives  Rs.  10,000
 to  any  charity  the  income-tax  exemp-
 tion  will  only  be  Rs.  5000  because
 he  is  cligible  ८०  deduction  upto
 50%  of  it.  So  nothing  wonderful
 has  been  done  in  this  case  and  hun-
 dreds  and  hundreds  of  cases  of  these
 exemptions  under  80G  are  given
 everyday  and  so  long  as  it  is  regis-
 tered  as  a  public  charitable  _  insti-
 tution  under  the  Bombay  Trusts
 Act  or  any  other  laws.  For  instance, there  are  instances  in  which  they  are
 ere.  ला

 **Not  recorded,
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 registered  under  Charitable  Trusts
 Acts  of  various  States  or  under  the
 Societies  Registration  Act.
 Therefore,  this  is  nothing.  Still,
 if  my  hon.  friend  wants  to  know
 the  dates  and  all  that—I  think  after
 this  answer,  it  is  irrelevant—I  can
 give  the  dates.

 The  second  point  is.....

 SHRI  R.K.  MHALGI  (Thane)  :
 How  was  the  name  amended  ?

 MR.  SPEAKER:  Mr.  Mhalgi,
 why  have  you  this  tendency  to  स
 terrupt  ?  Please  sit  down.  He
 will  reply  everything.

 SHRI  R.  VENKATARAMAN:
 You  know  for  20  months  here  prac-
 tically  ।  never  avoid  a  question,
 If  I  do  not  know,  I  do  not  know
 and  ।  will  tell  you  but  ह  never  avoid
 न  question.

 Now,  in  this  matter,  the  power  of
 a  registered  society  or  the  power  of
 a  Charitable  trust  to  change  its  name
 isin  the  very  ae  11(5ह---18.1  means  in
 the  Charitable  Trusts  Act.  Sec.  22
 of  the  Act  says

 ‘Where  any  change  occurs  in
 any  of  the  Entries  recorded  in
 the  Register  kept  under  sec.  प्
 the  Trustee  shall,  within  ninety
 days  of  the  date  of  occurrence  of
 the  change  or  where  anv  change
 is  desired  मं  such  Entries  in  the
 interests  of  administration  of  a
 public  trust,  shall  report  such
 change  to  the  Ccummissioner, ,

 SHRI  SOMNATH  CHAT-
 TERJRE  (Jadavpur):  How  _  the
 changes  are  made  ?

 SHRI  ह.  VENKATARAMAN:
 You  don’t  say  how.  You  ask  me
 why.  That  is  the  question.

 SHRI  CHITTA  BASU
 (Barasat):  ....%*
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 MR.  SPEAKER:  You  are  not
 allowed.  .  .  (Interruptions)

 SHRI  R.  VENKATARAMAN:
 All  the  procedures  have  been  followed
 in  this  case  and  therefore,  you  are  on
 a  weak  wicket....

 (Interruptions)

 MR.  SPEAKER:  Order,  please.

 SHRI  2.  VENKATARAMAN:
 1 छा  willing  to  give  everv  exnlana-
 tion.  Why it  was  done  ?  Ordinarily
 the  Prime  Minister  does  not  allow
 her  name  to  be  asociated  with  any
 such  trust  or  anvthine  like  that.
 Generally  when  people  ask  for  such
 permission,  she  dese  not  give.  In
 this  case,  because  the,  said  that  it
 is  all  for  the  purpose  of  doing  a  great
 deal  of  service—she  did  not  avree
 to  her  name  being  put  in—she  only
 agreed  to  the  objects.  Thereafter,
 when  her  name  was  being  used,  she
 said,  ‘Please  take  प  1३४:  And,
 in  deferenee  to  her  wishes...

 SHRI  १.  हर.  MHALGT:  She
 was  present  in  the  inauguration
 itself.

 SHRI  2.  VENKATARAMAN:
 I  will  answer...

 MR.  SPEAKER:  Why  don’t  you
 allow  him  to  complete  ?

 SHRI  INDRAJIT  GUPTA:
 You  mean  her  name  was  being  used
 without  her  permission  and  that  she
 gave  permission  only  for  the  ob-
 jects  ?

 SHRI  R.  VENKATARAMAN:
 What  is  you  questicn  ?  You  are  not
 allowing  me  to  explain

 MR.  SPEAKER:  You  only
 teply  to  Mr.  Sheiwalkar.

 SHRI  R.  VENKATARAMAN:
 All  right,  Sir.

 (SAKA)  income-tar  exemptions  to  33
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 ।  am  informed  on  very  reliable
 authority  that  the  Prime  Minister
 did  not  inaugurate  this...

 (Interruption)

 Now,  Sir,  ।  can  answer  Mr.
 Sheiwalkar’s  question  according
 to  the  rwing  of  the  Chair  and  ।
 cannot  answer  =  anybody  _  else.
 (Interruptions).  Sir,  he  has  taken
 forty  minutes  to  put  questions.
 He  cannot  go  on  putting  questions.
 When  do  ।  answer  ?

 MR.  SPEAKER:  You  go  on.

 SHRI  कर.  VENKATARAMAN:
 Sir,  the  hon.  Member  said  that  the
 Government  of  Maharashtra  has
 issued  a  pamohlet  in  which  they  have
 stid  that  the  Government  of  Maha-
 rashtra  has  set  up  न  foundation
 called  ‘Indira  Pratibha  Pratisthan’.
 व  would  like  to  invite  the  attention
 of  the  hon.  Members  that  in  the
 budget  speech  cf  the  Finance  Minister
 and  the  Budget  for  1981-82  which
 the  Government  of  Maharashtra
 submitted  ८  the  Legislative  Assembly
 on  the  qth  March  पपी...  ।  11९  been
 specifically  ।  stated--  this  is  Finance
 Minister’s  सूज :

 ‘We  have  assisted  the  establisk -
 ment  of  Indira  Gandhi  Pratibha
 Pratisthar.  Schemes  were  being
 drawn  up  by  the  Trust  or  such
 persons  engaged  in  these  arcti-
 vities,”

 The  State  Government  has  contribu-
 ted  an  amount  of  2  to  lakhs
 during  the  current  year  and  pro-
 vision  has  been  made  for  a  further
 amount.  Once  the  Legislature  of
 the  State  has  received  this  informa-
 tion  in  a  budget  statement,  I  do  not
 think  the  Parliament  in  its  propriety
 should  consider  this  matter.

 (Interruptions)

 Then,  Sir,  the  next  point  made  by
 Mr.  Shejwalkar  is  that  this  money
 was  used  for  party  fund.  This  has
 been  denied  by  the  Chief  Minister
 and  it  must  be  accepted.  (Intere
 ruptions)  There  are  certain  convene
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 tions  and  standards  which  Par-
 liament  has  observed  and  thi  is
 one  of  the  Coventions  that  when  a
 Minister,  whzna  Chief  Minister,  (हिन
 nies  it.  It  ।  not  for  any  Member  to

 doubt  it.  He  can  clo  ८.  (Interruptions)
 At  least  you  do  not  care  for  the

 conventions.  (Iiterrupfions)

 MR.  SPEAKER  ;:  Please  do  not
 listen.

 SHRI  ५.  VENKATARAMAN;
 ।  will  continue.  More  importantly,
 not  a  pic  has  been  shown  to  thave
 been  used  for  the  party  fund.

 (Interruptions)  Si,  ।  shall  not  hesitate
 to  meet  my  hon,  friends  on  a  point  of
 law,  ।  the  fund  is  used  for  थ  poli-
 tical  purpose,  even  2  pic,  then  it  wil!
 lose  income-tax  exemption  ।  under
 Section  13.  ।  will  not  be  able to
 get  any  exemption.  This  is  being
 audited.  The  audit  report  ts  seru-
 tinised  by  the  Income-tax  Depart-
 ment.  If  the  Income-tax  Depart-
 ment  finds  that  tne  meney  har  been
 used  for  any  purpose  other  than  for

 public  charitable  purpose,  for  which
 it  has  heen  set  apart,  then  it  will
 forfeit  the  right  for  the  income-tax
 exemption.

 Then,  Sir  :.  Shejwalkar  said
 that  there  has  been  coersion  म  (1100
 matter  of  eetting  this  exemption.
 Now,  we  have  not  heard  ।  any  single
 complaint  from  any  person  so  far.
 (Interruptions).

 SHRIR.K.  MHALGI  :  Shrimati
 Shalini  Patil  has  ।  said.

 MR.  SPEAKER  :  Please  sit  down?
 Why  are  you  talking  about  2?  Why
 don’t  you  listen  to  him  ?  Mr.
 Shejwalkar  you  also  listen  do  him.

 SHRI  R.  VENKATARAMAN
 This  is  being  treat  d  as  an  occasion
 to  sling  mud  and  defame  certain

 persons.  Actually,  there  has  not
 been  a  single  complaint  either  from

 sugar  cooperatives  who  contributed
 or  any  of  these  pepole  who  have
 contributed.
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 Then  again,  it  is  said  they  have
 charged  Rs.  4o/-  for  each  bag.  I
 have  got  the  figure  that  about  462
 persons  have  been  given  cement
 permits  and  out  of  that  the  persons
 who  have  contributed  to  this  Pratis-
 than  is  only  12.  (Interruptions)

 SHRI  51.  UNNIKRISHNAN  :
 We  will  put  it  at  150.  Will  you
 enquire  ?

 meet  Weta  :  मंच  कार  का  हो  रहा
 है  समझ  नहीं  माता  ?

 What  is  this  talking  match  taking
 place  ?  Let  him  reply.  He  is
 giving  statistics  and  facts.

 दूसरों  का  नम्बर  जायगा  और  वें  पूछ  लेंगे  ।

 (Interruptions)

 SHRI  १  VENKATARAMAN  :
 ।  have  got  the  ficures.  ।  will  read
 the  figures.  Thev  are  all  क  म
 favour.  ‘That  is  why  ।  [2 है 18 |  going
 to  use  them.  The  total  number  of
 cement  allottees  is  462  and  the
 quantity  of  cement  allotted  is  32,225
 tonnes.  The  number  of  donors  te
 the  Pratisthin  is  12  and  the  quantity
 allotted  to  them  is  2,000  and  odd
 tonnes.  ।  (या  quote  ।  ि 10४17,
 If  you  calculate  the  amount  of  money
 in  some  cases  it  works  out  to  Rs,  7
 and  in  some  other  cases  it  म  125.
 Therefore,  there  is  no  relation  bet-
 ween  allotment  of  cement  and  don-
 ations  given.  It  is  only  an  attempt
 on  the  part  of  some  people  to  conn-
 ect  where  there  is  no  connection  at
 all.

 (Interruptions)
 Then,  Sir,  ४4.  Shejwalkar  said

 that  there  has  been  bribery  and  se
 on.  Well,  ह  only  wish  to  point  out
 to  him  teat  in  noe  of  these  cases  is
 there  any  casual  connection  between
 allotment  and  the  payment.  Yow
 have  not  been  able  to  establish  it.
 You  wrote  so  many  articles  in  the
 newspapers.  You  tried  to  magnify
 some  trifles  but  you  have  not  been
 able  to  establish  even  one  single
 instance  of  any  casual  connection...

 (Interruptions)  .
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 Mr.  Shejwalkar  said  that  the
 blackmarket  price  of  cement  in  Bom-
 bay  has  gone  up  to  Rs.  125.  He
 seems  to  be  an  expert  in  knowing  the
 price  of  black  market  cement.  There
 is  undoubtedly  a  shortage  of  cement
 मि  16.0  country.  And  or  account  of
 the  shortage,  the  allotment  to  various
 States  has  been  cut  down.  Ifas  a
 result  of  that  prices  have  gone  प
 I  have  made  it  clear,—we  are  sorry
 for  it.  But  immediately  to  get  up
 and  say  that  on  account  of  that  we
 are  guilty  of  corruption  and  all  that
 would  not  be  fair  to  the  Government.

 Then  Mi.  Shejwalkar’s  ।  last

 point  was  that  under  the  Essential
 Commodities  Act  an  offence  has
 been  committed.  I  want  to  point
 this  out.  Neither  this  Pratisthan
 not  the  Government  sold  any
 of  these  essential  commodities  at
 higher  price.  <All  the  charge
 they  raised  was  that  there  had  been
 some  ‘collection  of  donations.  But
 there  is  nothing  like  a  charge  of  the
 Pratisthan  or  Government  having
 blackmarketed  or  having  sold  these
 ata  higher  price.

 SHRI  बक.  SHEJWALKAR:  I
 said,  misuse  of  office  was  involved.
 That  is  what  I  said.

 SHRI  C.M.  STEPHEN:  You  can
 say  anything  you  like.  Who  prevents
 you  from  saying  anything?

 SHRIR.  VENKATARAMAN:  Sir,
 not  being  able  to  establish  even  a
 single  point  now  they  say,  let  us  have
 a  oving  enquiry;  they  say,
 ‘appoint  a  Commission  and  find  cut
 something  in  our  favour’.  I  am  sorry,
 we  cannot  do  that.  Thatisall.

 SHRI  K.  ।.  UNNIKRISHNAN
 (Badagara):  Mr.  Speaker,  Sir,  +he
 great  architects  of  our  great  nation
 and  the  Founding-fathers  of  our  Re-
 public  had  given  is  a  motto  which
 said:  सत्यमेव  जयते

 **Expunged  ऑ  ordered  by  the  Chair.
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 After  listening  to  my  good  friend,

 for  whom  I  have  great  affection  and
 respect...,

 ।  MR  SPEAKER:  Have  you  now
 f  lost  that’  respect ? a

 SHRI  K.P.  UNNIKRISHNAN:
 No,  Sir,  ।  have  not  Jost  my  respect  for
 him  although  I  have  lost  it  in  the
 case  of  many  others.  J  tec!  like  saying
 however  that  he  is  a  in  mood  to  change
 this,  or  his  party  or  Government
 एंड0  झसत्यमंव  जयते  Today
 after  hearing  him  ।  feel  sorry  and  I
 feel  disturbed  that  his  role  is  to  say  :
 अ्रश्वत्यामों  हत  :

 This  was  his  performance  today:  My
 good  friend  Mr.  Abdul  Rahman
 Antulay  may  be  an  Immaculate
 Mary  ora  Gra’e  Angel  bul,  certain
 things  have  been  laid  are  म  this  coun-
 try  in  the  recent  wecks—a  man  who
 has  been  responsible,  who  holds  a  अंस-
 nificant  political  officcin  the  country
 in  a  kev  State,  has  heen  found  out
 misusing  his  powerful  office  of  Chief
 Ministership  to  auction  decisions  im
 the  name  of  the  Prime  Minister  and
 to  commit  2  frand  on  the  the  Con-
 stitution,  an  assault  on  the  Consolida-
 ted  Fund  of  Incia  (Interruptions)
 It  is  a  fraud  on  th:  Constitution  of
 India.  What  has  been  laid  before  the
 country  is  an  anatomy  of  a  massive
 fraudulent  and  corrupt  operation  and
 the  name  of  this  gentleman  Abdul
 Rahman  Antulay  has  become.**
 -

 ।  (Interruptions)  है  कै

 TNE  MINISTFR  OF  STATE  IN
 DEPARTMENTS  क  SCIENCE
 AND  TECHNOLOGY,  ELECTRO-
 NICS  AND  ENVIRONMENT
 SHRI  ८.  ए.  ४.  SINGH  :  Sir,  that
 word  should  not  go  on  record.

 (विहित घािताए) *ै ह
 MR.  SPEAKER:  This  would  not

 go  on  record.
 (Interruptions)**

 MR.  SPEAKER  :  When  I  am
 on  my  legs,  you  aie  supposed  to
 ऑ  down.

 (Interruptions)  है  है
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 MR.  SPEAKER:  Please  sit  down.
 I  am  on  my  legs,  please  sit  down

 (dnterruptions)  **

 MR.  SPEAKER:  Whatever  par-
 liamentary  practices  are  to
 followed  are  to  be  followed  accor-

 ding  to  the  rules;  and  anything  which

 gocs  against  the  rules  will  he  expunged.
 ह  will  request  the  Hon.  Members  to
 be  restrained  in  their  approach  while

 speaking.  And  1  will  request  Mr.
 Unnikrishan  to  please  go  according
 to  the  rules.  Whateve  he  has  said  will

 ‘be  expunged.  ।  have  said  it.

 हि 8

 MR.  SPEAKER:  Why  don’t  vou
 listen  to  me?

 PROF.  :.  (ज.  RANGA:  Mr.

 Speaker,  Sir,  ।  wish  to  draw  your
 attention  to  the  names  Unnikrishnan:

 MR.  SPEAKER  :  1  have  told  you
 Mr.  Ranga.  Why  do  vou  want  me  to

 repeat  it  again  and  again?

 SHRI  K.  ?.  UNNIKRISHNAN:
 What  ।  was  trying  to  say  ‘was  that
 there  was  a  word  called**  and  there
 is  a  word  Antulay,  Nothing  more.

 SHRI  SPEAKER:  It  is  not
 going  on  _  recrod.

 SHRI  6..  STEPHEN  :  What
 ever  he  has  said  is  unparlamentary,
 That  word  is  unparliamentary.

 MR.  SPEAKER  :  That  is  all
 right,  It  is  not  going  on  record,

 (Interruptions)

 MR.  SPEAKER  Mr.  Unni-
 krishnan,  you  come  to  the  point.
 Let  us  be  positive.

 SHRI  K.P.  UNNIIKRISHNAN  :
 Sit,  back  in  the  old  days  of  छिन
 gotten  men  of  Jawaharlal  Nehru  and
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 Lal  Bahadur  Shastri,  we  had  adopted,
 certain  norms.  On  goth  October
 1964,  the  Govergpment  of  India
 published  a  code  of  conduct  for
 Central  and  State  Ministers,  I
 should  only  quote  briefly  this  para
 3:

 “०  Minister  shall  (a)  per-
 sonally  or  through  a  Member  of
 his  family,  accept  any  contribution
 for  any  purpose,  w  iether
 political,  chartiable  or  otherwise.
 If  any  purse  or  cheque  for  an
 institution  recognised  by  a
 public  authority  or  a  political
 party  is  presented  to  him,  he
 shall  pass  it  on  as  soon  «5.  possible
 to  the  organisation  for  which
 it  is  intended,”

 That  is  on  agth  October,  1964.

 Now,  Sir,  not  only  that  these
 norms  have  been  given  a  go  bye,
 but  the  vast  business  of  running
 Government  in  the  State  has  been
 reduced  to  a  racket.  A  Chief  Mini-
 ster,  who  is  considered  to  be  a
 custodian  of  public  interest,  if  he
 reduces  म  and  ‘ndulges  in  a  massive
 abuse  of  his  authority  and  power
 overlooking  the  interests  of  the
 public  for  certain  vested  and**
 interest,  as  it  has  been  encouraged
 and  as  it  has  been  indulged  in  with
 impunity.

 (Interruptions)

 SHRI  क..  UNNIKRIHNAN  :
 ।  will  not  call  you,**  because  that  is
 unparliamentary,  so,  ।  shall  call
 you  by  some  oiher  name.

 (Interruptions)  **

 SHRI  C.P.N.  SINGH  :  We
 all  know  what  you  are.

 MR.  SPEAKER  :  These  words,
 will  not  go  on  record,

 **Expunged  as  ordered  by  the  Chair.
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 MR.  SPEAKER  ।  thought,
 Mr.  Unnikrishnan,  that  you  would
 not  talk  about  the  personalities  please.
 It  is  very  bad.

 (Interruptions)

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  ENERGY
 (SHRI  VIKRAM  MAHAJAN)  :
 That  should  be  expunged.

 MR.  SPEAKER  :  What  he  has
 said  does  not  form  part  of  che  pro-
 ceedings—only  che  o.her  material.

 (Interruptions)  **

 SHRI  2८.  UNNIKRISHNAN:
 There  are  others  the  Centre  and
 States  who  are  lucky  not  to  be  found
 cut;  there  are  others  of  whom
 we  know  in  taking  commissions  out
 of  massive  imports  of  ।  essential
 commoditics  like  sugar  or  edible-
 o'ls—a  thousand  rupees  a  M.  Tonne—
 about  whom  we  shall  not  discuss
 today,  (Interruptions)

 SHRI  C.M.  STEPHEN  :  I
 rise  on  a  point  of  order.  We  are
 here  on  a  calling  attention  motion;
 we  are  not  on  a  debate  ;  we  are  not
 on  a  discussion.  The  type  of  ques-
 tions  that  are  to  be  put  js  very
 strictly  defined  in  the  rules.  (Jnter-
 rupions).  Questions  by  way  ०
 clarification  or  ९  calling  attention  are
 to  be  restricted  to  the  subject
 matter  of  the  admitted  notice.  My
 submission  is  rhat  the  admitted  notice
 is  with  respect  to  giving  exemption
 for  certain  things  under  the  Indian
 Income  Tax  Act.  It  has  go.  to  be
 restr’cted  within  that.  You  cannot
 carry  on  w'th  everything  in  the
 world.

 MR.  SPEAKER  :  Please  keep
 these  things  in  view.

 SHRI  K.P.  UNNIKRIHSHNAN:
 That  is  what  I  was  sayjing  to
 prove  my  point  further.  Many  people
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 had  raised  many  ‘things,  ।  shall
 not  discuss  them  today,  (Int:rrup-
 tions)  There  are  also  meat-eaters  and
 grass-eaters  among  them ;  those
 who  indulge  in  massive  loot  as
 inthis  case  and  those  who  pinch
 every  pocket  for  small  amount,
 (Interruptions).  We  are  interesteol
 at  the  moment  in  the  activities  of
 the  Chief  Minister  of  Maharashtra
 and  its  consequences  for  the  Conso-
 lidated  Fund  of  India.  Here  a
 Chief  Minister  registers  a  Trust
 on  November  18,  1980  now  corrected
 to  October,  18  1q80—a  significant
 correction  by  the  Finance  Minister—
 calls  it  ‘Indira  Gandhi  Pratibha
 Pratishthan’  and  now  again  11
 has  been  denied  that  the  Prime
 Minister  did  not  inaugurete  it,
 although  the  entire  Press,  every  where
 it  was  reported,  if  ।  remember
 aright,  "116  radio  also  reported  that
 there  was  भ  func.ion  in  Maharashtra
 Raj  Bhavan,  in  Bombay  and  the
 Prime  Minister  had  inaugurated
 Indira  Gardhi  Pratibha  Pratish-
 than.

 MR,  SPEAKER
 questions.

 You  put

 SHRI  K.P.  UNNIKRISHNAN  :
 Again  the  Trust  is  given  the  appea-
 rance  of  a  public  trust  or  a  trust
 fioated  by  the  Government,  while
 the  Chief  Mjnister  swears  before
 a  public  authority  that  he  is  the
 settler  of  the  Trust  under  Trust
 Deed  while  Abdul  Rahman  Antulay
 literally  converts  himsclf  into  a
 lone  operator  and  its  disbursement
 having  gained  powers  from  the
 trustees  through  various  means  of
 the  Trust  documents  न  charge
 of  millions  to  be  milched  from
 affluent  businessmen  as  well  as
 the  poor in  including  sick  sugar
 mills.  On  the  top  of  it,  he  forces
 the  government  ०  Maharashtra
 over  which  he  presides  to  part  with
 Rs.  2  crores.  We  have  been  just
 now  told  by  the  hon.  Finance  Mini-
 ster  that  there  was  a  reference  to  it

 #*Not  recorded.
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 (Shri  K,  P.  Unnikrishan]
 in  the  budget  speech.  ।  would  like
 to  know  war  there  any  specific
 annropriation  or  was  it  given  from
 the  Contingency  Fund  ?  The
 House  is  entitled  to  know  that.
 (Interruptions)  1  have  nothing  against
 the  Finance  Minister  {  Interrup-
 tions)  Certainly  we  are  entitled
 to  know  if  the  donors  have  been
 given,  whatever  it  is,  how  the
 Trust  is  managed  because  we  have
 given  exemptions  under  the  Central
 Act,  Whatis  the  role  of  the  Prime
 Minister  ?  Did  she  ।  bless  it  and
 inaugurate  it?  We  are  entitled  to
 know  |  (118 1.

 MR.  SPEAKER  :  This  does  nom
 conern  us.

 SHRI  8.  UNNIKRISHNAN  :
 Did  she  follow  the  fortunes  of  the
 Trust?  ।  should  have  thought  that
 the  Government  and  the  Prime
 Minister...

 MR.  SPEAKER  Irrelevant.

 SHRI  ८८.  UNNIKRISHNAN  :
 T  should  have  thought  that  the
 Government  and  the  Prime  Minister
 if  they  are  interested  कि  unholding
 public  morality  would  come
 before  the  House  and  =  clear  ber
 own  position  and  that  of  her  party.
 ।  want  to  refer  to  the  Trust  Deed  of
 Indira  Gandhi  Pratibha  Pratishthan
 which  clearly  says  that  Mr.  Abdul
 Rahman  Antulav--not  the  Govern-
 ment  of  Maharashtra—can  amalga.
 mate  this  trust  into  any  other  trust
 or  any  other  bodv.  He  can  add
 trustees...  जातिय  फर्जी

 MR.  SPEAKER  :  They  are  in
 the  statute.  ।  think  they  are  in  the
 Act  also.

 SHRI  K.P.  UNNIKRISHNAN  :
 and  also  dispose  him  ८.  Having
 taken  over,  through  various  reso-
 lutions,  having  taken  the  owe.  ,
 now,  not  having  been  satisfied  with
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 large  amounts  collected,  he  ha
 also  entered  into  an  area  of  essential
 commodities.  Our  Finance  Méinis-
 ter  always  talks  about  supoly
 management.  He  is  very  much
 concerned,  ।  know,  about  the  essen-
 tial  =  commodities.  This  supply
 management  and  the  Chief  Minis-
 ter  of  Maharashtra  has  been  indulg-
 ing  for  the  last  several  months  with
 impunity  and  now  he  comes  and
 says  that  out  of  460  donors  only  12
 have  given  !  Now  ?  shall  pose  a
 counter  charge,  if  ।  produce  from
 this  side,  produce  receipts  and
 the  names  of  individuals  and  the
 names  of  donors  and  give  a  com-
 parative  list,  would  he  be  prenared
 for  a  Parliamentary  probe?  Would
 he  be  prepared  for  setting  up  a
 commission  under  the  Commi-
 sstons  of  Enquiry  Act?  This  is  about
 an  essential  commodity,  indulging
 in  whose  black  marketeering  क  2
 cognizable  offence  punishable  up
 to  two  ।  years.

 MR.  SPEAKER
 Point  has  been  made.

 Carry  ont

 SHRI  ८.  UNNIKRISHNAN  :
 Point  has  been  made.  ।  hope  you
 understand  the  point.  What  I  want
 to  know  is  पावटा  they  are  pre-
 pared  to  accept  an  enquiry  into  this.
 (Interruptions)

 MR.  SPEAKER :  Go  ahead,  ge
 ahead.

 SHRI  K.  P.  UNNIKRISHNAN:
 It  has  almost  become  an  auction  and
 there  is  another  trust,  involves  itse'f
 in  the  activitics  of  selling  industrial
 alcohol.  You  know  what  happened
 in  Kerala  and  Tamil  Nadu.

 MR.  SPEAKER  :  Please  da
 not  bring  them  into  this.  You
 cannot  bring  them.  (Interruptions).

 AN  HON.  MEMBER  :  You  are
 wasting  the  time  of.  ,  ,  (Interruptions.)

 SHRI  K.P.  UNNIKRISHNAN:
 It  is  up  to  him  to  stop  me  please.
 Please  learn  something.  It  is  up  to
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 him  to  stop  me.  I  have  not  even
 taken.....  (Interruptions)  |  There
 has  been  a  spirit  scandal  in  Kerala  and
 Tamil  Nadu.

 MR.  SPEAKER  :  Do  not  refer
 to  Kerala.

 SHRI  K.P.  UNNIKRISHNAN:
 ....and  suddenly  they  went  and  they
 decided,  Mr.  Stenhen  himself  rushed
 to  Kerala,  appointed  not  one  com-
 mittee,  but  two  commissions  |  Some
 of  us  said  (Interruptions)  What  ।
 want  to  inform  the  House  is  money
 has  been,  ,  .(  Interruptions)

 MR.  SPEAKER  :  Put  the  ques-
 tion,  do  notinform  the  Howse.

 SHRI  K.  ए.  UNNIRRISHNAN:
 To  put  some  (Interruptions)  Sir,
 Mr.  Abdur  Rahman,  favoured
 Industrial  aleshol  from  the  Industrial
 Users’  quota,  Rs.  2  a  litre  for
 restoration  was  collected,  and  that
 money  has  been  donated  by  Crawn
 Distilleries,  1/  Dowels  and  Varshit,
 with  which  x.  Stenhen  is  familiar.
 Now,  will  there  be  an  enquiry  about
 the  movement  of  snirit  and  aleohol
 from  Moharashtra  to  Kerala  ह  Let
 there  be  भा  टि ४  11१  find  out  just
 as  in  the  case  of  Kerala  and  Tamil
 Nadu.  In  Kerala  they  have  already
 appointed  two  Commissions,  (Inter
 rip  lions)

 MR.  SPEAKER  :  Finish  it  up
 please.

 SHRI  ५.  ।  UNNIKRISHNAN
 Now,  120  million  litres  of  alcohol  are
 being  इए,  जाए...  है: औ

 MR.  SPEAKER  Esiential
 commodity,  essential  commodity.

 SHRI  ८.  ए.  UNNIKRISHNAN:
 Am  [1  question  arises.  Earlier
 in  mv  speech  ।  said  and  ।  beg
 him  for  forgiveness,  ४.  Venkata
 raman  said,  what  he  said  was  like
 र  Ashwathama  Hataanha.”’  No  where
 fe  कलि , . . ,  ..  मिं  the  second  para
 of  the  statement  that  under  Section
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 80  (G)  of  the  Income-tax  Act  a  tax

 paver  is  entitled  to  a  deduction  in
 respect  of  donations  to  certain  funds
 and  charitable  institutions.  Now,  I
 take  up  Section  80(G).  What  I
 want  to  know  from  the  Finance
 Minister  is,  under  Section  80(G)
 (2)  (a)  there  are  (iv)  and  (v.)

 (iv)  -r  :

 “any  other  fund  त  any  institu.
 tion  to  which  this  section
 applies;  .

 (v)  says  :

 ब (1160  Government  or  any  local
 authority  to  be  utilised  for
 any  charitable  purpose.””

 Mr.  Venkataraman,  ig  it  section  80
 G  (9)  (a)  fiv’  or  section  80G  (2)  (a)  (v)
 which  js  attracted  ?  ।  would  like  to
 have  this.  clarification  from  the  Fina.
 nee  Minister.

 14  hrs.

 x.  SPEAKER :  [1 तरल  (तान
 (11710.

 SHRI  ८१.  UNNIKRISHNAN  :
 Let  me  (? 1100 1151 (१  mv  submissions.
 You  hove  given  25  te  30  minutes  to
 Mr.  Sheiwalker.

 MR.  SPEAKER:  ‘The  first
 speaker  always  gets  more  time,

 SHRI  K.P.  UNNIKRISHNAN:
 Please  don’t  give  an  imoression  that
 you  are  posing  a  chastity  belt
 and  shutting  out  people  on  ।  this
 vital  question.  /  :  ।  question  of
 public  morality,

 MR.  SPEAKER  :  15.0  this  shut-
 ting  out  ?

 SHRI  K.P.  UNNIKRISHNAN:
 The  very  ए  1 त  question  is  whther
 it  is  is  a  Government  trust  or  a
 private  trust  operated  by  Shri  A.R,
 Antulay.



 347  Irregularities  in  SEPTEMBER  2,  1981.0  income-tax  exemptions  to  348
 certain  Maharashtra  Trusts  (CA)

 MR.  SPEAKER  :  1e  has  al-
 readv  replied  to  that.

 SHRI  ५9.  UNNIKRISHNAN:
 Then,  ।  come  to  the  trust  called
 Konkan  Unnati  Mitra  Mandal,
 which  has  even  started  a  private  air-
 strip.  Mr.  Dandavate  will  be  able
 to  tell  us  about  the  private  air-strip
 that  has  been  opened.  It  has  two
 objectives.  The  objectives  approved
 by  the  Income-tax  Commissioner
 include—fa)  to  =  [शरह  tempo-
 rary.  accommodation  for  ।  visitors
 from  Konkan  in  Bombay—in  the
 city  of  Bombay,  not  म  the
 rural  area.  ‘That  is  promoting  rural
 development!  =  कि)  to  provide  such
 other  facilities  as  are  necessary  in  the
 city  of  Bombay.  Mr.  Finance  Minis-
 ter,  did  this  Income-tax  Commis-
 sioner  or  did  the  CBDT  inform  ।  the
 trustees  or  the  trust  that  these
 were  not  exactly  projects  of  rural
 development,  for  which  they  have
 been  given  a  concession  for  Rs.  97
 crores-—programmes  approved  ।  for
 Rs.  97  crores  ?  Would  he  cite  the
 names  of  three  other  trusts  or  even
 one  other  trust  which  during  ।  (1115
 financial  year  has  been  given  any-
 thing  more  than  Rs.  20  crores  ?
 Has  there  been  a  single  other  trust,  I
 would  like  to  ask,  which  has  been
 given  anything,  whose  programmes
 have  come  anywhere  around  Rs.  20
 crores  or  more,  for  the  last  three
 years  and  approval  given  by  ।  the
 CBDT?  He  said  it  has  been  approved
 ४  the  Income-tax  Commissioner
 under  35CCA  on  the  basis  of  the  letter
 of  11111.0  April,  1981.  The  question  is,
 these  monies  from  the  donors  would
 have  come  into  the  tax  ceffers,  into
 the  Consolidated  Fund  of  India.  By
 allowing  them  to  float  such  bogus
 trusts,  there  is  an  out-go  from  the
 Consolidated  Fund  of  India.  The
 same  is  the  case  with  sick  mills  and
 rehabilitation  loans...

 MR.  SPEAKER:  It  is  just,
 repetition,  Sir.

 SHRI  K.P.  UNNIKRISHNAN:
 They  say,  they  are  interested  in
 kisans.  They  even  had  their  kisan

 rally.  Is  this  the  way  to
 treat  the  kisans  that  when
 he  cannot  ।  afford...  (Interruptions)
 Sir,  ।  would  conclude  by  saving,
 what  vou  do  with  Mr.  Antulav  is
 your  business.  But  let  there  be  a
 peace.  ‘This  may  be  a  small  question
 which  is  not  very  important  for  them.
 But  if  the  Gangotri  is  polluted,
 Ganges  cannot  be  pure.  What
 has  happened  in  this  country  is  that
 the  Gangotri  has  been  polluted  and
 so  the  Ganges  is  not  pure.

 SHRI  ८.  VENKATARAMAN:¥
 Mr.  Speaker,  Sir,  म  friend,  Mr.
 Unnikrishnan,  is  always  eloquent  and
 the  poorer  the  case  the  greater  the
 eloquence.

 He  said  that  there  was  a  misuse  of
 authority.  In  मा  answer  to  Mr,
 Shejwalkar  ।  have  already  said  that
 the  authority  was  not  used  at  all.
 No  oimstance  of  abuse  or  misuse
 of  authority  has  been  brought  by
 anybody  in  the  public.

 Tee  second  point  which  he  has
 made  is  about  the  code  of  conduct
 which  revered  =  Panditji  had
 laid  down.  In  fact,  the  Code  ।  of
 Conduct  says  thatno  Minister  of  the
 State  or  the  Centre  should  receive
 any  Money  and  if  it  is  received  on
 behalf  of  any  institution,  it  should  be
 passed  on  immediately  to  the  insti-
 tution.  In  this  case  there  ७  110
 mention  that  the  Chief  Minister  has
 received  money.  All  the  moneys  are
 received  only  by  the  various  institu-
 tions.  (Interruptions)

 SHRI  SATYASADHAN  CHAK.
 RABORTY  :  It  is  neither  eloquence
 nor  ह थ: 1111 ल

 SHRI  R.  VENKATARAMAN:
 :०,  itisnot.  When  it  hurts,  how  can
 it  be  eloquence  or  reason?  It  isthe
 same  thing  with  me  when  you  speak,

 The  next  point  which  Mr.  Unni-
 krishnan  has  asked  is  whether  he  is
 the  Chief  Minister  or  a  settler.  Yes,
 Sir,  this  is  the  way  in  which  trusts
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 are  usually  created.  There  is  a
 founder  or  a  settler.  In  this  case,
 Mr.  Antulay  is  a  settler  or  a  founder,
 As  far  as  law  or  practice  is  concerned,
 there  is  nothing  wrong  if  a  man  is  a
 settler  or  a  founder.

 ।  would  like  to  mention  that  in
 this  case  the  trustees  whem  he  has
 nominated,  consist  of  two  sitting
 judges  of  the  High  Court,  one  retired,
 Judze  of  the  High  Gourt  and  ।  the
 Chief  Secretary.  (Inéerruptions)

 SHRI  ATAL  LBIHARI
 VAJPAYEE  :  Who  are  they  ऐ  (Interru-
 ptions)

 SHRI  ८.  VENKATARAMAN:
 They  are  Mr.  Justice  Acarwal  and
 Mr.  Justice  Madodkar,  ।  thought
 that  the  opposition  had  a  great  respect
 for  judiciary.  When  it  comes  to
 trusts  being  occupied  by  judges
 of  the  High  Court,  then  they  laugh,
 1  do  not  understand  what  is  the
 meaning  of  that.

 SHRI  SOMNATH  CHATTER-
 JEE  :  Are  they  Additional  judges  ?
 (Interruptions)

 SHRI  R.  VENKATARAMAN:
 Mr.  Antulay  is  supposed  to  have
 much  extra-ordinary  powers
 that  he  can  amalgamate  any  trust.
 Of  course,  Mr.  Unnikrishnan  should
 have  read  some  trust  deeds.  Every
 trust  deed  =  written  any  where
 contains  all  these  routine  clauses.
 (Interruptions)

 MR.  SPEAKER  :  The  ।  11011.0
 Minister  is  replying  Have  mercy
 on  him,

 SHRI  R.  VENKATARAMAN:
 something  about

 alcohol.  In  म  definition  alcohol
 is  not  essential  butit  may  be  very
 essential  for  him.  (Jnterruptions)

 SHRI  K.P.  UNNIKRISHNAN  1
 Is  that  the  answer?  (Jnlerruptions)
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 SHRI  ८.  VENKATARAMAN :

 Can  I  not  cut  some  joke  ?  What
 is  ४८  ?  Mr.  Unnikrishnan  really
 raised  a  very  pertinent  point.  He
 asked  the  question  about  grant  of
 exemption  under  35  CCA.  The
 ae  provides  for  exemption
 being  granted  for  three  years  at  a
 stretch.  The  decision  is  actually
 taken  at  the  level  of  the  empowered
 committee.  The  en:powered  com-
 mittee  consists  of  the  Commissioner  of
 Income-tax  and  a  Secretary  nomina-
 ted  by  the  particular  State  in  which
 the  empowercd  commiltee
 is.  That  Committee  has  come  to
 the  conclusion  that  it  should  have
 exemption  for  three  ।  years.  We
 do  not  interfere  म  (1105  matters.
 It  is  only  when  the  empowered  com-
 mittee  refuses  to  give  exemption
 under  Section  35  GCA,  then  they
 come  to  us  in  appeal.  Then  the
 Government  considers  that.

 SHRI  SOMNATH  CHAT-
 TERJEE:  What  is  the  procedure  ?

 MR.  SPEAKER:  Not  allowed.

 THE  MINISTER  OF  LAW,
 JUSTICE  जिच)  GOMPANY
 AFFAIRS  (SHRI  P.  SHIV  SHAN-
 KAR)  :  Mr.  Chatterjee  is  asking
 that!

 SHRI  SOMNATH  CHAT-
 TERJEE:  The  House  and  the

 people  should  know  that.

 SHRI  ८.  VENKATARMAN:
 The  procedure  is  like  this.  The
 trust  makes  an  application,  Then
 the  trust  details  all  the  schemes
 which  it  wants  to  carry  out  मि  pur-
 suance  of  Section  35  CCA  ८८.  for
 rural  development.  Then  the  em-

 powered  committee  ¢xamines  the
 question  whether  these  are  really
 rural  development  schemes  and  are

 eligible  for  hundred  per  cent  exemp-
 tion.  If  the  empowered  committee
 comes  to  the  conclusion  that  they
 are  rural  development  schemes
 then  it  recommends  for  exemption
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 [Shri  5.  Venkataraman]
 If  it  comes  to  the  conclusion  that

 they  are  not,  then  it  does  not  recom-
 mend.  This  is  the  procedure.  I
 do  not  think  there  is  any  एहया  point.
 All  the  time  people  have  been  saving
 let  us  have  commission.  Com-
 mission  on  what  ?  There  must  be
 some  prima  farie  case  and  here  no
 case  has  been  made  out.

 SHRI  ZAINUL  BASHER
 (Ghazipur):  Mr.  Speaker,  9  when
 our  friends  in  the  opposition  had
 got  a  chance  to  govern  this  country,
 they  wee  sorrounded  by  maa.  Now
 they  are  not  in  a  position  to  see  the
 satya.  For  this  thev  will  have  to  do
 prayaschit  and  do  tafsya  so  that  they
 can  see  the  truth.  (Jnterruption)

 14.11  hrs.

 [MR.  Depury-SpEAKER  ।  ।ो  2.0
 Chair)

 MR.  DEPUTY-SPEAKER:  You
 are  not  permitted  to  speak  in  the
 Calling  Attention.  ।  will  not  be
 recorded.

 SHRI  ZAINUL  BASHER:
 Their  speeches  are  politically  moti-
 vated  and  amount  to  character  assas-
 sination.  Durine  their  two-and-a-
 half  पद 11110  they  were  engaged  in
 character  assassination  ०  Shrimati
 Indira  Gandhi,  Even  now  they  are
 engaged  111
 assassination.  The  tareet  18
 Shrimati  Indira  Gandhi.  But  they
 picked  up  another  ।  stick  to  heat
 her  with.  ‘This  is  their  real  motive.

 character

 (्  course,  :4.  Antulay  made  थ
 mistake  when  he  accepted  the  post
 of  Chief  Minister.  He  did  not
 remember  the  fate  of  Mr.  Abdnl
 Gafoor  in  Bihar.  What  happened  to
 74.  _Abdal  Gafoor  ?  All  the
 agitations  were  directed  against
 him.  Why?  ”४.  Javaprakash
 Narayan  gave  a  certificte  that  he  was
 an  honest  man.  But  in  the  heart
 of  their  hearts  the  opposition  did  not
 hike  that  Bihar  State  should  have  a
 Muslim  Chief  Minister.
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 Mr.  Deputy-Speaker,  Sir,  this  i?
 the  case  with  Mr.  Antulay.  For-
 tunately  or  unfortunately  =  Mr.
 Antulay  happens  to  be  a  Muslim  and
 the  Opposition  does  not  like  him  to
 continue  as  Chief  Minister.  (Jn-
 terruptions).  This  is  a.deep-rooted
 conspiracy  for  the  ouster  of  Mr.

 Antulay  from  the  post  of  Chief  Mi-
 nister,

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :
 Please  sit  down.  Order,  order.

 SHRI  ZAINUL  BASHER:
 This  is  not  ऑ  new  thing.  We  have
 seen  it  in  Bihar  in  1975  and  1976
 and  now  we  are  secing  it  in  Maha-
 rashtra  in  1981.

 So  far  25  the  Trust  is  concerned,
 the  Finance  Ministerhas  already
 clarified  the  position.  There  is  no
 ambiguity  in  it,  the  Trust  was
 created  for  a  noble  cause,  for  the
 service  of  the  human  beings,  for  the
 service  of  artisans  and  for  the  de-
 velopment  of  rural  areas.  There
 are  eminent  persons  as  Trustees  in
 the  Trusts.  7८  has  already  been  men-
 tioned,  here  are  two  sitting  पाए
 Court  Judges,  one  ex-Judee  of  the
 Hich  Court,  who  is  a  Member  of
 this  auenst  House  and  was  a  Mem-
 ber  of  Rajva  Sabha.  They  are  the
 लाए ५  of  this  Trust.  This  sort
 of  persons  cannot  misuse  that  money,
 When  there  arc  Judges,  eminent
 persons,  as  1 (५1205,  how  is  it  ex.
 pected  that  they  will  misuse  the
 money  or  Mr,  Antulay  will  use  the
 monev  for  his  oon  personal  end  ?
 This  cannot  be  expected.

 Tn  the  same  way  they  are  talking
 about  cement  distribution  and  the
 cooprative  donations.  Every  Chief
 Minister  in  Maharashtr  —Mr.
 Chavan  is  not  here,  h_  will  agree
 with  me--has  collected  donations.
 In  Sachivalaya  or  Mantral  va,
 only  262  people  have  got  cement
 allotment  and  out  of  them  only  12

 persons  have  contributed.  Then
 what  is  this  hue  and  cry  for  ?
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 AN.  HON.  MEMBER:
 people.

 SHRI  ZAINUL  BASHER:
 May  be  400  or  500,  but  only  12
 persons  have  contributed.  There
 has  been  a  tradition  in  Maharashtra
 cooperative  societies.  The  mem-
 bers  of  the  societies  usuatly  con-
 tribute  funds  to  the  Trusts  or  to  the
 right  causes.  They  have  done
 so  now.  Mr.  Pawar  has  collected
 the  money  in  the  same  way,  Other
 Chief  Ministers  of  Maharashtra
 have  also  collected  the  money  in
 the  same  way.

 400

 What  about  the  money  collected
 during  the  Janata  rule  ?  ।  would
 dike  to  know  from  the  Finance  Mi-
 nister  whether  he  has  gone  into  it.
 What  about  the  Kisan  Trust  ?  It
 appeared  in  the  newspapers—I  read
 in  those  days—that  Rs.  75  lakhs  was
 collected.

 SHRI  GEORGE  FERNANDES:
 (Muzaffarpur)  :  Rs.  77  Jakhs.

 SHRI  ZAINUL  BASHER:
 Yes,  Rs.  77  lakhs,  I  stand  corrected.

 Hissar
 Jindal,

 {i)  Rao  Lawasia  Oil  Mills,  Hissar.
 (it)  Nav  Bharat  Udyog,  Hissar.
 (iii)  Haryana  Oi]  and  General  Mill  Hisar.

 Hissar  and  Wine  Contractors

 Ambala
 (1)  Gaba  Iron  Stores,  Yamunagar  ि  ि

 (2)  Sh.  Raj  Kumar,  नटि  Railway
 station  ,  Yamuna  Nagar  through  Gyani.

 Joginder  Singh,  ITO  Ambala  न

 (3)  Sh.  Rattan  Singh  Dedi,  I-2,  Opposite  P.S.
 ‘Jagadhri  नि

 {4)  From  different  dealers  .  .  .

 Sh.  Jang  Sher  Singh  Malik  BDO/Barara,  Distt.
 Ambala

 From  Wine  contractor  of  Yamuna  Nagar

 Saral  Kumar,  Railway  out  Agency,  Jagadhri.

 2786  LS—i2.
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 Rs.  77  lakhs  were  collected,  but  I
 find  that  ony  Rs.  50  lakhs  were
 deposited  and  that  too  in  the  name  of
 one  person.

 SHRI  RASHID  MASOOD
 (Saharanpur):  Sir,......

 (Interruptions)

 MR.  DEPUTY-SPEKER:  Your
 name  is  here.  You  can  reply  to
 him  later.

 SHRI  ZAINUL  BASHER:
 Rs.  50  lakhs  were  not  deposited  in
 thename  of  any  Trustor  any
 society.  That  money  was  deposited
 under  the  name  of  one  person—I  do
 not  want  to  state  the  name,  everybody
 knows.

 (Interruptions)

 He  is  Mr.  Charan  Singh.  What
 happened  to  Rs.  25  ~~  lakhs
 which  has  not  been  ac-
 counted  so  far  ?  ।  have  got  in-
 formation  from  where  Rs.  25  lakhs
 have  come  which  have  not  been
 accounted  for.  The  details  of  the
 money  are—

 Rs.  1,50,000/-

 Amount  of  Rs.  170u/-  each  was  col-
 lected  from  these  three  Mills  (as
 mentioned  in  (i)  to  (iii)  under  the
 threat  that  if  they  did  not  pay  the
 amount  then  cases  will  be  fabricated
 against  them.

 Rs.  2,000/-

 Ra.  2,000/-

 For  getting  his
 transfer  cancelled.

 for  etting  his
 transfer  cancelled.
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 is  coming  to  the  question  proper.

 He  is  preparing  the  background.
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 Nobody  sits.  Now  itis  more  than  one
 hour.

 SHRI  ZAINUL
 (Kurukshetra):

 BASHER

 Sh.  Bawa  Singh  Country  wine  vendor  of  Kaithal.

 Sh.  Sharam  Singh,  Inspector,  Food  &  Civil  Supplies
 Kaithal.

 (1)  Sh.  Prem  Chand  Sherawala  of  Kaithal

 (2)  Shri  Suresh  Mumarsherawala  कि

 All  tnese  names  are  there.  ।  (0

 not  want  to  read  them  further.

 Rs.  250,0000  have  heen  collected.
 This  money  is  unaccounted.  Friends

 sitting  on  the  opposition  may  please
 find  out  where  has  Rs.  25  lakhs

 gone  ?  ।  would  like  to  ऑ  ।  ques-
 tion  whether  the  Government  has

 enquired  into  the  matter  of  the  Kisan
 Trust  ?  Have  they  issued  any
 notice  of  inome  tax  to  a  person  in
 whose  name  Rs.  50  lakhs  have  been

 deposited  ?  Has  any  income  tax
 been  collected  out  of  that  money  ?
 Has  any  wealth  tax  been  collected
 out  of  that  money  ?  What  ९

 quiries  have  been  made  ?  Finance
 Minister  may  kindly  give  the  details.

 Deen  Dayal  Upadhiya  Institute
 has  been  organised.  ‘These  are  po-
 litical  persons  who  have  founded
 the  trust.  Money  has  been  col-
 lected  for  the  rural  development.
 How  was  this  fund  collected  ह.  We
 know  all  this.  As  ।  come  fiom
 U.P.  1  knew  how  one  person  who
 belonged  to  that  group  or  the  Mi-
 nister  of  Civil  Supplics  collected
 the  money?  Money  for  Deen  Dayal
 Upadhya  Trust  was  collected  in
 Delhi.  Lot  of  corrupt  practices  were
 indulged  in.  Funds  were  raised,
 Money  was  collected.  Of  course,
 that  money  was  not  deposited  in  the
 mame  of  any  one  person,

 (Interruptions)

 MR.  DEPUTY  SPEAKER:
 Order,  please  order.

 SHRI  ZAINUL  BASHER:
 अ ०८ पि  like  to  know  from  the  hon;

 Rs.  6,000/-

 ८.  1,000/-

 य  (Rs.  500/-)

 (0  too/-)

 Ministr  —what  about  Deen  Dayaj
 Upadhya  Institute  ?  Has  income
 tax  exemption  been  granted  to  that
 trust.  Have  the  sources  of  money been  enquired  by  the  income  tax
 authorities  ?  Will  the  Minister
 kindly  give  the  details  of  all  that.

 It  had  always  been  the  practice.
 Shri  (व,  हि.  Gupta  in  our  State  collec-
 ted  several  lakhs  of  rupees  on  his
 birth  day.  He  collected  money
 But  I  do  not  know  whether  income
 tax  Department  or  the  Finance  De-
 partment  has  gone  into  the  matter
 and  what  happened  to  that  ?

 From  traders  and  other  persons,
 the  leaders  have  always  collected
 money.  What  is  ”.  Vajpayee
 doing  all  these  days  ?  Whenever
 he  is  out  of  Delhi—]  know,  he  is  a
 fortunate  man—he  always  receives
 thelts.  He  ts  an  expert  म  receiving
 thelis.  Whenever  ।  do  not  find  him
 sitting  in  the  House,  I  know  that  he
 must  be  receiving  ।  thelfs  somewere.
 Where  from  this  moey  comes  ?
 From  the  traders  themselves.  I
 would  like  to  give  some  details  about
 it.

 SHRI  ।...  MHALGI:  Is  it
 relevant  ?

 MR.  DEPUTY-SPEKER:  He
 is  giving  a  background  and  putting  a
 question.

 SHRI  हि  BASHER:  On
 tgth  April,  1981,  ot  Ferozeshah
 Kotla  Grounds,  Mr.  Vajpayee  was
 presented  the  list  of  Rs.  1  lakh.  As
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 .  10  from  where  that  money  came,  I
 ‘have  got  some  details.  The

 following  are  the  names  of  {people  who
 contributed:

 Shri  Laxmi  Narain  Poddar,  Ex-
 President,  Grain  Merchants’
 Association,  Naya  Bazar,  Delhi,

 Capt.  Vasudeva,  Wholesale
 Grain  Merchants,  Naya  Bazar
 Delhi.

 Shri  Ram  Bhagat,  Wholesale
 Grain  merchants,  Naya  Bazar,

 Delhi.

 Shri  न्र]  Chand,  Whelesale
 Grain  Merchants.

 Shvi  Mangal  Chand  Gupta,
 Tale  Wale.

 51.11  ।-  घाघ 11  Khandelwal,
 Saraf  Merchants,  Chandni  Chowk,
 Delhi.

 Shri  Panna  Lal,  Kiryana  Mer-
 chants,  Naya  Bans.

 Shri  Bhupinder  Nath,  Dry  [115
 Merchants,  Gadodie  Market.

 Shri  Madan  Lal  Anazwala,
 Naya  Bazat  Delhi.

 He  has  not  spared  any  bedv,  any
 association  or  trade.  It  js  also  known
 that  Shri  x.  L.  Kumar,  Land  ra-
 cheteer,  has  individually  paid  Rs.  5

 lakhs,

 From  where  has  this  money
 come  ?  Will  the  Finance  Minister
 inquire  into  this  matter,  the  sources
 ofmoney  >?  ।  am  giving  the  details.
 Will  the  institute  an  inquiry  ?
 (Interruptions),  If  they  are  throwing
 stones  at  other  houses,  they  should
 know  that  they  are  also  living  in
 glass  houses.

 What  about  the  Vaidyalingm
 Committee  Report?  What  hanpened

 ५  certain  Maharashtra  Trusts  (CA)

 during  the  Janata  regime  ?  We  have
 not  appo'nted  any  commission  of
 inquiry  as  they  did  .

 AN.  HON.  MEMBER:  Why
 don’t  you  ?

 SHRI  ZAINUI.  BASHER:
 Because  we  are  ।  over-gcutlemen,
 Iam  not  happy  with  them.  They
 should  have.  The  Vaidyalingam
 Committee  report  has  not  been  dis-
 cussed  in  this  House.  Our  Govern-
 ment  has  not  appointed  that  Com-
 mittee.  The  Janata  Govein-
 ment  itself  appcinted  that  Com-
 mittee.  What  was  the  findine  of
 the  Comittee  we  all  know.  Cor-
 ruption  charges  against  two  ex-
 Prime  Ministers  were  proved.  Why
 action  is  not  being  taken  ?

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  Fast)  [want  to
 have  a  discussion,  ।  have  asked  so
 many  tines  for  a  cliscussion,  But  the
 Minister has  refused  to  Rold  a  dis-
 cussion,  You  ere  wrong.  Why  vou
 allow  this  kind  of  a  thine  ?

 SHRI  ZAINUL  PASHER:1
 demand  to  discussion.

 SHRI  BHAGWAT  वली  AZAD:
 Sir,  kindly  consider  the  request
 of  the  hon.  Member  to  have  a  dis-
 cussion,

 DR.  SUBRAMANIAM  SWA-
 MY  :  ।  have  asked  the  Minister  so

 many  times.  He  only  grins.  He
 docs  not  do  anything  clse.

 SHRI  ZAINUL  BASHER:  ।
 am  demanding  a  discussion  on  the
 Vaidyalingam  Committee  Report.
 Thet  report  sheuld  be  laid  on  the
 Table  of  the  House.  ४e  should  discuss
 it  Mr.  Subramaniam  Swanvy  will  have
 every  chance  to  partcipatt  11  the
 discussion.

 DR.  SUBRAMANIAM  SWAMY*
 Don’t  bring  in  extraneous  matters.
 That  is  all,
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 SHRI  ZAINUL  BASHER:  It  is
 an  extraneous  matter.

 DR.SUBRAMANIAM  SWAMY:
 You  hold  a  discussion  in  Parliament.
 Your  Government  is  afraid  of  holding
 a  discussion,

 SHRI  ZAINUL  BASHER  :  ।
 want  to  know  what  action  has  been
 taken  oa  the  Vidyalingam  Committee
 report,  I  would  like  to  know  whether
 that  report  is  going  to  be  discussed  in
 this  House  or  not,  ।  would  like  to  know
 specifically  from  the  Minister  if  the
 follow-up  action  0  that  report  is  going
 to  be  initiated,

 What  about  the  affair  of  the  Chief
 Minister  of  Madhya  Pradesh  ?  Every-
 body  knows.  It  ऑ  published  in  the
 newspaper  that  lic  collected  huge
 amounts  and  deposited  in  a  bank  in
 the  foreign  countries.

 है

 MR.  DEPUTY-SPEAKER:  Come
 to  the  question.

 SHRI  ATAL  BIHARI  VAJPAYEE.
 He  should  not  mention  the  name  when
 he  is  not  a  Member  of  the  House.

 MR,  DEPUTY-SPEAKER  :  I
 will  go  through  the  records.  If  any-
 boly’s  name  has  been  mentioned  who
 i.  iota  Member  of  this  House,  I  will
 x:  through  the  record,

 SHRI  ZAINUAL  BASHER:  I
 not  mentioning  the  naine.  The  Chief
 Minister  of  Madhya  ।  Pradesh  had
 deposited  Rs.  40  crores  ४  Nepal,
 I  wonder  why  the  so  called  Members
 sitting  who  are  perturbed  over  the  col-
 lection  of  money,  have  not  initated  any
 action  when  they  were  in  power,
 Lam  really  surprised  but  I  would
 like  to  know  from  the  Finance
 Minister  whether  he  is  going  to  probe
 the  affair  of  the  Chief  Minister  of  Bihar
 who  has  deposited  Rs.  49  Crores  or  Rs,
 40  lakbs,ahuge  amount,  ina  Foreiga
 hankin  Nepal,  What  action  is  going  to
 be  taken.

 SEPTEMBER  2,  1981.0  income-ter  exemptions  360
 to  certain  Maharashtra  Trusts  (CA)

 SHRI  ATALBIHARI  VAJPAYEEg
 Let  him  not  bring  the  name  of  Nepal
 in  this  debate,

 (Interruptions)

 SHRI  ZAINUL  BASHER  :  This
 affair  ।  would  ike  to  know  from
 the  Finance  Minister  whether  he  is
 going  to  institute  any  enquiry
 regarding  these  matters.  These  are
 my  questions,  Don’t  mistake  me.  Tam
 not  making  a  speech,

 MR.  DEPUTY  SPEAKER:  You
 are  only  putting  questions,

 SHRI  ZAINUL  BASHER:  What
 aboaut  the  Maharashtra  ex-Chief
 Minister  ?

 MR.  DEPUTY-SPEAK  ER:
 Don’t  mention  the  name  of  any
 person  who  is  not  a  Member  of  the
 House,

 SHRI  ZAINUL  BASHER:  They
 have  taken  the  names.  Why  should
 not  I

 MR,  DEPUTY-SPEAKER:
 Don’t  mention  the  name,

 SHRI  ZAINUAL  BASHER  :  Why
 not  mention  the  name.

 MR.  DEPUTY  SPEAKER:  There
 is  a  rule,  11  be  is  not  a  Member  of  the
 House,  you  should  not  mention  his
 name,

 SHRI  ZAINUL  BASHER:  We
 are  hearing  reports  about  ex-May
 of  Delhi  who  has  funded  a  large  num-
 ber  of  Trusts  and  the  activities  of
 Trusts  have  appeared  in  the  news-  <

 papers.  They  indulged  in  certain  mal-
 practices,  I  would  like  to  know  whether
 the  Minister  is  going  to  enquire  into
 those  affairs  and  I  have  been  told  that
 spccific  charges  have  been  submitted
 to  the  Government  regarding  these
 things.
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 What  is  going  on  in  West  Bengal
 and  Kerala  ?  What  is  the  biscuit

 scandal  in  West  Bengal  ?  Tell  me  all

 these  things.  Crores  and  crores  of

 money  is  being  collected  in  West  Bengal
 for  issuing  permits,  in  granting  of  the

 licences,  in  Food  for  Work  Programme.
 They  are  indulging  in  lot  of  malpracti-
 ces.  (Interruptions)

 SHRI  SATYA  SADHAN  CHAK
 RABORTY :  ।  व  speaking in  sup-

 port  of  the  Hon.  Member,  Yes,  you  are
 correct,  This  is  done  by  Shri  Ghani
 Khan  Chaudhuri.  Isupportit.  Ghani
 Khar  Chaudhuri  has  done  this.

 SHRI  ZAINUL  BASHER:  There
 is  a  Communist  Minister  whose  son
 is  going  to  be  an  industrialist.  He  is

 going  tc  establish—I_  do  not  knaw—  a
 biscuit  factory  in  Durgapur.  What
 has  happened  to  that  ?  They  are
 forgetting  all  these  things.  Crores  and
 crores  of  rupees  are  beine  collected.
 I  charge  theWest  Bengal  Government

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order
 please.  Mr.  Zainul  Basher,  please
 complete  your  questions.

 (Interruptions)  कै  कै

 MR.  DEPUTY-SPEAKER:  Please
 do  not  record  these.

 (Interruptions)  **

 MR.  DEPUTY-SPEAKER:  Order

 please.  Mr.  Zainul  Basher,  please
 complete  your  questions.

 SHRI  ZAINUL  BASHER:  They
 cannot  face  the  realities
 (interruptions)  **

 MR.  DEPUTY-SPEAKER:  Order
 lease.  Nothing  is  being  recorded.

 वटघ्50:,. 11 नग  #*

 SHRI  ZAINUL  BASHER:  Crores
 of  rupees  are  being  collected  by  the
 Chief  Minister  of  Tamil  Nadu,  your

 State,  Sir;  you  know  about  it  better
 than  I  do;  Mr.  Dhandapani  knows  it
 well,  What  about  crores  of  rupees
 collected  in  Tamil  Nadu?

 SHRI  KRISHNA  CHANDRA
 HALDER  (Durgapur):  On  a  point
 of  order.

 MR.  DEPUTY-SPEAKER:  Un-
 der  what  rule?

 SHRI  KRISHNA  CHANDRA
 HALDER:  Rule  376.  What  he  has
 mentioned  is  irrelevant  te  this  Callirg
 Attention.  That  should  be  expunged.
 The  matter  which  he  has  mentioned
 and  which  is  not  connected  with  the

 Calling
 Attention  should  be  expung

 ed,
 MR.  DEPUTY-SPEAKER:  ।  will

 take  care  of  that.  ।  know  the  rules.
 I  am  conducting  the  proceedings  of
 the  House  according  to  the  rules.
 Thank  you  for  reminding  me.  The
 rules  should  be  followed.

 MR.  DEPUTY-SPEAKER:  Yes,
 rules  sheuld  be  followed.  x6  are
 ecnducting  the  House  under  the  Rules.
 The  rules  will  be  followed.  Whatever
 you  have  said,  the  rules  will  be  follow-
 ed.

 SHRI  ZAINUL  BASHER:  Sir,
 what  about  Tami]  Nadu?  You  know
 better;  and  Mr  Dhandapani  knows
 better.  Crores  of  rupees  are  being
 collected  by  the  Chief  Minister  of
 Tamil  Nadu  and  we  all  know  about-
 the  spirit  scandal.  The  Kerala  Govern.
 ment  is  also  indulging.  Why  are
 they  opposing  a  Central  inquiry
 into  these  matters  ह...
 (Interruptions),  ।  they  are  not  guilty
 and  if  they  have  got  a  clean  conscience
 why  do  they  not  accept  a  central

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  We
 are  not  discussing  all  the  State  Go-
 vernments  here...

 (Interruptions)

 **  Not  recorded,
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 MR.  DEPUTY-SPEAKER:  Please
 put  your  question  and  complete.......

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order
 please.  Order  please.

 SHRI  ZAINUL  BASHER:  I  have
 a  Jarge  number  of  cases  here  and
 1  do  not  want  to  take  the  names.  They
 are  unnecessarily  getting  angry.  It
 is  my  public  duty.  ।  have  been  elected
 to  this  August  House  as  they  are.  And
 it  is  my  public  duty  to  ask  them  and
 expose  the  names  of  those  persons
 who  have  indulged  in  corrupt  prac-
 tices  whether  in  the  pastor  at  present...
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  He  is
 putting  the  question  (०  1116.0  Minister,
 If  he  does  not  want  to  reply  to  anyting
 raised,  he  need  not  reply  के  क

 (Interruptions)

 SHRI  HARTKESH  BAHADUR  :
 Tamonapoint  oforder  under  Rule

 353.
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  That
 is  all  right.  You  please  sit  down.
 The  hon,  Member  may  compete  his
 question,

 SHRI  ZAINUL  BASHER:  Why
 is  Mr.  Harikesh  Bahadur  getting
 perturbed ?

 MR.  DEPUTY-SPEAKER:  If  you
 are  criticised,  the  next  person  can
 reply.......  (Interruptions),  :  a  not
 allowing.  Mr,  Basher,  please  com.
 plete...  (Interruptions),  He  is  going  to
 Complete...  (Interruptions)  Please  sit
 down.

 SHRI  ZAINUL  BASHER :  Mr,
 Harikeshji,  why  are  you  so  much
 perturbed?  I  have  not  taken  the
 name  of  :.  Bahuguna  although  he
 had  collected  a  large  sum  of
 money......  (Interruptions).
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 MR.  DEPUTY-SPEAKER:  You
 put  your  question  and  complete  it.
 You  have  taken  more  time.

 SHRI  ZAINUL  BASHER :  It  is
 time,  Sir,  that  this  thing  is  brought
 here..,......  (Interruptions)  .

 SHRI  SOMNATH  CHATTER-

 MR  DEPUTY-SPEAKER:  "ल्दट
 एए टिकाए1,  Order
 please.  He  is  completing,  Please  sit
 down.  Don’t  sooil  it  further

 5 वारा  ZAINUL  BASHER:  For
 the  last  one  anda  hull  vears

 SHRISATYA  SADHAN  CHA-
 KRABORTY:  0  a  point  of  order,
 8.

 MR  DEPULY-SPRAKER:  एव;  हि

 comoleting  his  पूरी11,

 पार  ZATINUL  BASHER:  We
 have  fern  जिल  पव,  11.0  patiently
 wir  they  spoke,  but  they  do  not
 have  the  patience  wien  we  speak...  ..
 (  डपरतिका व ]

 MR,  DEPULY-SPE  AKER:  ।  ८८
 for  the  Minister  to  replv—relevant  or
 irrelevant.  २  ae  not  to  reply.
 He  will  reply.

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  Hon,
 Members,  please,  how  much  time
 are  we  taking?  He  takes  29  minutes.
 Another  member  takes  25  minutes
 and  yet  another  member  takes  35
 minuntes......,  (Interruptions),  If  we
 conduct  the  House  according  to  the
 Rules,  nothing  will  happen... ,  .  ,  that
 is  the  पाविट्पा ि. . र... है
 is  his  right.  He  has  come  inthe  ballot.
 Mr.  Basher,  youcomplete  vour  ques-
 tion,  All  of  you  please  sit  down.  He  is
 going  to  complete  his  questions.  This
 is  a  calling  attention.
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 SHRI  HARIKESH  BAHADUR:
 rose.

 MR.  DEPUTY-SPEAKER:  Your
 name  is  not  here.  I  am  not  permitting
 you.  Don’t  record,

 (  Interruptions)  कैं  के

 ।  am  not  permitting  vou.  Don’t
 waste  the  time  of  the  House,

 SHRI  ZATNUL  BASHER  :  For
 the  past  ”  vears  they  were  looking
 for  a  scandal.  They  were  not  finding
 any  scandal  with  the  Go.ernment.
 (Interruptions)  Now  they  are  coming
 with  Antiuay’s  affairs,

 rऱ.  DEPUTY-SPEAKER  :
 Please  sit  down.

 (Interrvptions)  **

 Dont  record.  Only  his  speech
 will  go  on  record.  Please  complete
 your  question.

 SHRI  ZAINUL  BASHER:  My
 question  is.  .,

 MR.  DEPUTY-SPEARER:  Or-
 der,  order.  Please  घ 0111  questions,

 SHRI  ZAINUL  BASHER:  I  am
 coming  to  the  questions.  Sir,  mv
 question  is:  whether  Government
 is  going  to  enquire  the  sources  of
 money...

 MR  DEPUTY-SPEAKER :  0
 der  please.  I  know  the  rules.  ह  shall
 conduct  the  House  according  to  ह
 rules.  ना  the  custodian  of  the  Rules.
 I  shall  conduct  accarding  to  rales,
 Mr.  Basher  you  continue.

 SHRI  ZAINUL  BASHER:  I
 want  to  know  whether  Government
 is  going  to  enquire, ,  ,  हिए
 ruptions)  ।  hope  the  Finance  Mini-
 ster  is  hearing  me,  [  want  to
 know  whether  Goverament  is  going
 to  enquire  the  sources  of  momey
 which  has  come  to  all  the  trusts
 founded  and  managed  by  the  leaders

 -  आ  ।  पलवान  अ,  -
 **Not  recorded,

 of  all  the  political  parties  including
 the  kisan  trusts,  Deen  Dayal  Upadh-
 yay  Trust;  mv  other  questions  are:

 Whether  Government  is  ging  to
 take  note  of  Vaidyalingam  Committee
 Report  ?  What  action  is  taken  in  this
 regard  ?  Whether  Government
 is  going  to  enquire  about  the  sources
 of  money  collected  by  Mr.  Saklecha,
 ex-Chief  Minister  of  Madhya  Pradesh
 which  he  deposited  in  a  bank  in  a
 foreign  country,  (Interruptions)

 AN  HON.  MEMBER:  Why  do
 you  allow?

 MR.  DEPUTY-SPEAKER:  If  it
 is  not  relevant  the  Minister  will  not
 reply.  Everybody  speaks  relevancy.

 Now  put  your  question.  You  are
 now  hungry.

 SHRI  ZAINUI.  BASHER:  I
 want  to  know  whether  Government  is
 going  to  examine  collection  of  Gharan
 Singh  Kisan  Rally  drferruptions)

 MR.  DEPUTY-SPEARKER:  If
 this  is  relevent,  he  will  reply.

 SHRI  ZAINUL  BASHER  :
 Whether  action  has  been  taken  in
 the  matter  or  whether  proceedings
 under  the  Income-Tax  Act  have  been
 initiated  or  not;  whether  Government
 is  going  to  examine  the  money  recei-+
 ved  by  the  Deen  Dayal  Updhyay
 Institute  and  used  for  the  political
 purpose  ?

 MR.  DEPUTY-SPEAKER:  Now
 the  Minister  will  reply.

 SHR]  :.  VENKATARAMAN:  Mr.  Ve-
 puty-Speaker,  Sir,  I  think  the  _  11011.0
 Member,  Shri  Basher  is  qualified  ta
 become  a  Minister.  He  gave  more
 information  than  putting  any  questions.
 It  is  the  right  oy  Privilege  of  a  Mem-
 ber  to  put  questions  and  the  Minister®s
 duty  to  answer  it.  He  gave  a  lot  in-
 formation,  It  is  not  fair  for  me  to  deal
 with  all  the  matters  which  he  has



 367  Irregularities  in  SEPTEMBER  2,  1981  income-tax  exemptions  308
 to  certain  Maharashtra  Trusts  (CA)

 Taised  ag  this  is  a  matter  concerning
 one  partiuclar  subject  on  which  the
 calling  attention  notice  has  been  given,
 If  he  wants,  it  is  the  right  of  any  hon.
 Member  to  put  any  question  in  a  pro-
 per  way.  He  must  follow  the  proced-
 ure.  And  we  will  collect  the  infor-
 mation  and  give  it,  So  far  as  this  is
 concerned,  as  1  have  said  repeatedly,
 there  has  been  no  mis-conduct  or  any-
 thing  wrong  in  this  procedure,  That  is
 what  I  have  repeated,

 MR,  DEPUTY-SPEAKER:  Mr,  Chat-
 lerjee,  as  Chairman  you  know  the  pro_
 eedure,  1  it  is  unparliamentary  it  will
 not  go  on  record.  Order  Order  plea-
 se,  Nothing  without  म  permission
 will  go  on  record,  Shri  Rashid
 Masood.

 थ्री  रशीव  मसूद  (सहारनपुर)  :

 गुलिस्तां.  के  माली की  हालत  तो  देखों
 गुलिस्तां  को  फूंक  हैं  ये  पार्टी पर  ।

 डिप्टी  स्पीकर  साहब,  मैं  जब  सुन  रहा

 था  तो  मुझे  अफसोर  हो.  रहा  था.  कि
 आज  के  दौर  में  ग्राम  समाज  का  एक
 साधारण  मेम्बर  भी  इस  वाल  को  मुद्

 हैं  कि  जो.  एजेन्डा  हो.  उसके  मुताबिक
 aaa  चाहिए  लेकिन  एजेन्डा।  के  गुत  [बिक
 जो  बोलना  नहीं  जानते  उनकों  भी  मिनिस्ट्री
 के  लिए  क्वालिफाइड  बता  दिया  जात

 है  ४०  मिनिस्ट्री  का  यह  झालम  होगा

 उस  में  मलक  में  क्या  नहीं  होगा  श्रुतलेख

 साहब  जो  वार  रहे  हैं  उसका  तो  कहना

 ही  कण  है?

 डिप्टी  स्पीकर  साहब,  कब्ल  इसके

 किस्म  कोई  रंलिवन्ट  वात  कहुं,  में  कुछ
 इरलिवेन्ट  बातों  का  जवाब दे  दना  चाहता

 हूं।  में  यह  कहना  चाहता हं  कि  में  भी
 किसान  ट्रस्ट.  का.  मेम्बर हूं  भोर  उस

 हैसियत  से  मूझे  पता  है  कि  हमने  77

 लाख  रुपया  बेक  में  डिपाजिट  विया । ।

 में  यहा  पर  चैलेंज  करता  हूं  कि  अगर

 जैनुल  बशर  साहव  का  स्टेटमेंट  सही  है

 तो  मैं  इस्तीफा दे  दूंगा  कौर  wat  उनका

 स्टेटमेन्ट  सही  नहीं  है  ती  वे  इस्तीफा
 दे  देंगे।  (ब्पबधान)  यहा  पर  आपकी

 मैजोरिटी  है  इंसलिए  श्राप  जो  भी  कहेगा
 चाहेंगे  वहू.  कहेंगे--यह  नहीं  चलेगा  ।

 प्रतीकों  यहा  पर  जिम्मेदारी  के  साथ  कोई

 बात  कहनी  चाहिए  क्योंकि  श्राप  एक
 पार्लियामेंट  के  मेम्बर  हैं  ।  एसा  नहीं
 कि  qh  पास  नोट  बनाकर  भेज  दिया

 मिनिस्टर  ने  और  ama  saat  पढ़  दिया

 यह  निहायत  अफ़सोस  की  बात  है  ।

 (व्यवधान)  हमारा.  एतराचे  इस  दात

 पर  है  कि  जो  एस्ट  फार्म  गए  गये  हैं.  उनके

 लिए  मौके  वं  नाजायज  फायदा  उठाकर

 रुपया  gear  किया.  गया  है  और  उस

 सिलसिले में  उधर के  मेम्बरों  ने  कुछ  भी

 नहीं  वहा  है।  उन्होंन  बही  बात  कही  कि

 चूंकि;  जनता.  वालों  ने  गलत  काम

 विया  था  हाल कि  इसको  मानने  के  लिए
 qatar  नहीं  हैं)  इसलिए  उनकों  भी

 लाइसेंस  मिल  जाता  है  कि  गलत  वाम

 वीरें  ।  (व्यवधान)  मेँ  चार्ज  वीरता हूं  इस

 गवर्नमेंट  को  वि.  इस  में  खाली.  अन्तुले
 की  ही  बात  नहीं  हैं  इस  में  मिसेज

 इन्दिरा  गांधी  और  फाइनेंस  मिनिस्टर  भी

 हैं  (व्यवधान )  हमारे  फाइनेंस  मिनिस्टर

 साहव  ब्लैक  मनी  को  व्हाइट  मारने  में

 ae  माहिर  हैं  और  हम  देखते  हैं  वि.  यहांਂ
 भी  उनकी  कि  साजिश  है  ब्लैक  मनी  को

 व्हाइट  मारने  की.  (व्यवधान)  अगर

 ऐसी  वात  नहीं  है  तो  फाइनेंस  मिनिस्टर

 साहव  बतायें,  53.000  टन  सीमेट

 क्वाटर्स  &  घटाकर  21.67  टन

 सीमेन्ट  महाराष्ट्र  में  क्यों  रह  nar?

 दूसरी बात  यह  है.  के यह  जो

 सीमेंट के  परमिट  दिए.  गए  हैं  वह  किन
 किन  फर्मों  शौर  कित  किन  लोगों  को

 दिए  गए  हैं  भोर  उन  से  कितना  कितना

 पैसा  वसूल  किया  गया.  है--इस  बात  को
 मन्त्री  जी  बताये इसी एक इसी  एक.  बात  से
 पता  चलों  जाएगा  कि.  मिनिस्टर  का  गलत

 इस्तेमाल हुआ  है  या.  नहीं  हुआ  है।
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 पास  लेतेरहे  हैं।  ....  (ब्यचवाने) . . .
 पहले  सप्लाई  का  पोर्टफोलियो  भ्रन्तुले मिनिस्टर  का  जीतेगी  किं  निकाल  दिया

 गया  हैं--क्योंकि  सच  बोलना  गानों  हैं--
 उस  में  उन्होंने  कहा  है  कि  वे  समझ  रही
 थीं  कि  टुस्ट  जोबन  रहा  हैं  वह  गवर्नमेंट

 zee  बन  रहा  है।  इस  सिल्ली  में  मैं

 दरख्वास्त  करूंगा  कि  इंडियन  पीनल  कोड

 का  जो  सेक्शन  (415) है  उसको  श्राप  देख

 लग

 “Whatever,  by  deceiving  any  per-
 son,  fraudulently  or  dishonestly  in-
 cludes  the  person  so  deceived  to  deli-
 ver  any  property  to  any  person,  or

 to  consent  that  any  person,  shall  re-
 tain  any  property....and  which  act

 or  omission  causes  or  is  likely  to
 cause  damage  or  harm  to  that  per-
 son  in  body,  mind  reputation  or  pro-

 perty,  is  saig  to  “cheat”,  ९  dishonest
 concealment  of  facts  is  a  deception
 within  the  meaning  of  this  section.’

 हमारे  अन्तुने  साहब  जो  चीफ  मिनिस्टर  है

 उन्होंने  अपनें  मिनिस्टर  को  भी  सही.  तरीके

 पर  इन्फार्मेशन  नहीं  दी  और  उनकों  इस

 गलतफहमी  में  रखा  कि  यह  जो  ईस्ट  है  यह
 गवर्नमेंट  का  टेस्ट  बना  रहे  हैं  ।  लिहाजा

 ह एਂ  साहब  के  ऊपर  फोरन  मुकदमा  दायर

 करन,  चहिए  ।.  इंडियन  एक्सप्रैस.  में

 टेलिग्राम  का]  फोटों  छपा  था  अख़्तर  इस  पर

 मुलाहिजा  फरमायें  शौर  देखें  कि  कया  यह

 एक्सटार्शन  नहीं  है  तो  क्या  है  शौर  में

 भी  फिर  श्राप  की  बताऊंगा ।

 Regarding  Indira  Gandhi  Pratibha
 Pratisthan  the  Government  of  Maha-
 rashtra  requires  your  cheque  positive-
 ly.

 और  श्राप  अब  देख  लें  कि  गवर्नमेंट  ors

 महारष्ट्र  की  तरफ  से  यह  नाम  का  गलत

 इस्तेमाल  किया  गया  है  या  नहीं  किया

 गया  है।  इसके  श्रलाबां  जितनी  भी  एसी

 चीजें थीं  जिससे  पैसे  लिए  जा  सकतें थे
 उनकों  बन-भाई-बन  कर  के  मिनिस्टरों  से

 फोन  कर  चीफ  मिनिस्टर  श्री  भ्रन्तुले  भ्रपने

 area  में  अपने  पास  लिया  ।  उरके  बाद

 जो  पब्लिक  सेल  का  कोटा  था.  उसकों

 रिड्यूस  कर  दिया  53  हजार से  21  हजार
 670  टन  क्वाटर ली  ।  इसकी.  बजह  से

 मार्केट  में  भार्टेऊ  हुमा ।  शार्टेज  इतनी

 हुई  कि.  जो  सीमेंट  का  बैंग  जिसकी  कीमत

 28  रू  हैं  वेह  चालीस  का  मिल  रहा था

 वह  एक  दम  बढ़कर  125  रू०  हो  गया ।
 इस  प्रकार  उन्होंने  रुपया  पर-बैंग  के

 हिसाब  से  लिया  ।  जिन  लोगों  को  दिया

 गया  उन  लोगों  .  से  ।.  (व्यवधान) .  .  .
 तो  125  रू०  बेचकर  बाकी  सरिया  अपने

 पास  डिपाजिट  कर  लिया  गया |

 दूसरी  तरफ  एल्कोहल  का  भी.  ऐसे

 हुआ  है.  .  (व्यवधान) .  .  .  .

 MR,  DEPUTY-SPEAKER:  This  has
 already  been  dealt  with  and  he  has

 replied  also,

 att  रशीद  मसुद  :  महाराष्ट्र  में  एल्टो-

 हल  जो  इंडस्ट्रीज  में  इस्तेमाल  होता  है
 उस  का  80  फीसदी  इस्तेमाल  इंडस्ट्रीज
 में  कर  दिय,  गया.  ओर  पांच  इंडस्ट्रीज
 से दस  लाख  रुपया...  लिया  गया  है  या

 नहीं  दिया  गया  है,  थे  हमारे  मिनिस्टर

 साहब  बताएंगे  ।  इस,  में.  25  लाख
 लीटर  जो  कि  कर्नाटक  की.  फार्म है
 उसको  एलाट  किया.  गय।  8  या  नहीं
 किया  गया  .है।  लीकर  का  यही  सिलसिला

 है.  जो.  उसके  लाइसेंस  पड़े  हुए  थे,
 उनकों  रोक  fear  गयां.  ताकि  ज्यादा  से
 ज्यदा  पैसा  जो  ब्लैक  में  मिलता  था

 वह  बढ़े  सके। इस.  तरह  से  जब  लोगों
 को  डर  होने  लगा तो.  किसी  ने  कुछ  जाफर
 किया  भोर  किसी  ने  कुछ  जाफर  किया

 इस  तरह  से  फायदा  उठाकर के  उन्होंने
 ज्यादा  से  ज्यादा  पैसा  लिया  ।  लीकर

 शॉप्स  वालों  से  भी.  लिय। । एक पैसा |  एक  पैसा
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 [at  रसीद  मसूद]

 प्रति  लीटर  के  हिसाब  से  लिया  गया।

 120  मिलियन  लीटर  जो.  वहाँ  का

 प्रोडक्शन  था,  इस  हिसाब  से  12  लाख

 go  19  डिसट्रिलरीज  से  लिया.  गय.  है

 या  नहीं  लिया...  गया.  हैं.  यह  तो

 mit  बचायेंगे?  ....  (व्यवधान).  .

 यह  श्राप  नें  अनाज  तक  भी  नहीं  सुना
 होगा।  सिक  मिल्स,  जिनको  चलाने  के  लिए

 गवर्नमेंट  से.  पेसा...  लेकर  चलाया

 जाता  है।  जो  को-्रापरेटिब्ज  में  थीं.  उन

 से  डोनेशन  लिया  गया ।  जिसकी  डिमाण्ड

 21  लाख  रू०  की  है।  उसके  बारे  में
 मंत्री  जी  बतायेंगे.  जित  पर  झगड़ा  हु्रा

 है।  वरा  पर  एक  क्राइटेरिया  बनाया

 गया,  (atamt)....  FIR  ऊपर

 art  forrey  होगीं  तो  ज्यादा  से  ज्यादा

 पैसे  लिए  जायेंगे।  इसके  बाद  में  श्व

 एक  लैटर  कोट  करना  चाहता  हूं
 25-7-81  को  एवं  लैटर  लिखा  गया  दै

 शुगर  डायरेक्टोरेट  से,  जित  का  नम्बर

 है  डो.  एस  फिर  61ए/1005/एस.  झान

 81।  इस  के  अन्दर  शुगर  मिल्क  को.  कहां

 गया  है  कि  साप  लोग  ज्यादा  से  ज्यादा

 हमारे  पाव  डिपोजिट  करो  शौर उस  तरह
 से  डिपॉजिट  करो  जो  रेट्स  कोआपरेटिव

 ने  fart  कर  लिए  हैं  मेरा  कहता  यह
 है  कि  इक  हकूमतका  इम  पार्टी  का  यह
 मिजाज  बा  गया  है  कि  हिन्दुस्तान  में

 हित्दुभ्रों  को  नतीजों,  मुसलमानों  को  लड़ाओ

 और  वाक्यों  को  लाग़रो  ।  अब  आप  यह

 वाइरकि  मो  जैुन  बतर  ने  जो  कहां

 उसकी  क्या  रेलेवेन्सी  थी ।

 ...  (व्यि वान )  ह,  ,

 15  hrs

 rr.  DEPUTY-SPEAKER:  90  not
 SPH  JIN  yeuM  ह क  BuryyAue  psodas
 heed  Masood  says

 श्री  रशीद  मसूद  :  ait  जेनुल  बशर

 ने  कहा  कि  गफूर  साहब  के  तरीके  से

 क्योंकि  @  मुसलमान  हैं,  उन  को  भी

 हटाना  चाहिए।  अभी  तक  बेईमान  को

 बेईमान  कहा  जाता.  था.  लेकिन  जब

 क्या  हैं  कि  अगर  वह  बेईमान  मुसलमान

 है,  तो  उसको  मुसलमान  का  नाम  लेकर

 डिफेण्ड  किया  जाता  है  और  अगर  बेईमान

 हिन्द ूहै  नो हिन्दू  का  नाम  लेकर  उस  को

 डिफेंस  किया.  जाएंगी।  आज  जो  यह

 गवर्नमेंट  30  साल  से  हुकूमत  में  है  यह

 हिंदू  और  मुसलमान  में  नफरत  पैदा  कर

 रही  है,  हिन्दू  के  नाम  पर  और  मुसलमान
 के  नाम  पर  यह  अपन  में  नफरत.  पैदा

 करा  रही  है।  अगर  इस  गैलन मेंट  में  कोई

 हमदर्दी  मुसलमानों  के  लिए  होगी,  तो

 बाहर-शरीफ  में  जो  इतने  मुसलमानों  को

 जलाया  गया,  लूटा  गया  उन  के  लिए

 कुछ  करती ।  वहां  के  चीफ  मिनिस्टर ने
 यह  एलन  कर  दिय  था  कि  हम  पुलिस
 अफपरों को समपेंड को  ससपेंड  कर  रहे  हैं  कौर जब

 प्रधान  मंत्री  वहां गईं  .  (व्यवधान)  .

 आज  तक  पुलिस  के  बारे  में  कुछ  नहीं

 gar  हैं।  एक  प्राइवट  ग्रामीण  को  सजा

 देना  दूसरी  बात  है,  माफ  कीजिएगा,
 लेकिन  जहां  आप  के  पुलिस  अफसर

 इन्वोल्ब्ड  हैं,  उन  को  श्राप  सजा  नहीं  दे

 सकते  ।  मुरादाबाद  में  जो.  फसाद  हुए,
 उन  में  पुलिस  वालों  ने  मुसलमानों  पर

 गोलियाँ  चलाई  वहां  हिन्दू  इन्वोल्व्ड  नहीं
 थे  ओर  वहां  पर  बहुत  से  हिन्दू  भाइयों
 ने  मुसलमान  भाइयों  को  बचाया  है
 लेकिन  जान-बस  कर  और  कोशिश  करके
 श्राप  ने  उस  को  हिन्दू-मुस्लिम  फसाद
 बनाया  है।  श्राप  यह  बताइए  कि  बाप

 ने  कितने  लोगों  को  सजा  दिलाई  आप
 सजा  नहीं  दिलाते  हैं.  बल्कि  फसाद  कराते

 हैं  इसलिए  कि  हिन्दुस्तान  में  हिन्दू  और

 मुसलमानों  में  नफरत  पैदा  हो  ।  जब

 हिन्दुस्तान में  नफरत  बढ़  गई,  तो  आपने

 के  के  थू  01  recorded.
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 एक  दूसरा  यह  शोशा  छोड़ा  है  कि  अब

 बेईमानी  भी  हिन्दू  और  मुसलमान  को

 देखकर  नहीं  हुम  करेगी।  अगर  बेईमान

 मुसलमान  है  तो  उसको  बेईमान  कहिए

 पुरी  कौम  को  यह  कहिए  कि  यह  आदमी

 बेईमान  है  लेकिन  मुसलमान  कहू  कर  उस

 को  बनाया  जाए,  मेँ  इसको  पसन्द  नहीं
 करता  हैं।  न  भी  मुसलमान  दं  शौर  मैं

 उप  को  पसन्द  नहीं  करता  ।  इत  पालिसी

 की  वजह  से  आज  हिन्दुस्तान  #  हिन्दु
 at  मुसलमान  का  भेदभात  बढ़  रहा  है

 ग्रौर यह  जो.  हिन्दू-मुसलमान  का  भेद-

 भाव  है,  यद  हिन्दुस्तान  को  तबाह  कर  देग!  ।

 मैने  पहने  एक  शेर  कह।  है  और  मं  फिर

 इस  को  श्राप  को  नजर  करता  हूं  :

 गुलिस्तां  के  माली  की  हालत  तो  दखो,

 गुलिस्तां  को  फूंके  हैं  ये  पार्टी  पर  ॥।

 are  गनी  पार्टी  पर  पुरे  हिन्दुस्तान  को

 फूंकता  चाहते  हैं,  जोकि  हम  सहीं  होने

 74  |

 अवमै  पुछ  सवाल  पुछ  रहा  हं  ।

 साहब,  ये  ट्रस्ट  बिल्कुल  पब्लिक  उन्टरस्टल
 में  नहीं  बनाये  गए,  बल्कि  स्रन्तुने  साहव
 ने  अपनें  इन्टरेस्ट में  बताये  ।  कया  यह  नहीं

 नहीं  है?  meget  साहब  की  कॉस्टीचपाएंगी,
 जिले,  कस्बे  गौर  गांव  से  74  कितने  aez

 है ंजो  कि  ताल्लुक  रखते  हैं.  और  एसे

 हैं?  कया  एसा  कोई  ट्रस्ट  है  जो  कि  इनसे

 नेल्लूर  नहीं  रखता  हो?

 उन  लागों  के  कया  क्या  नाम  हैं
 जा  कि  इन  टट्टू  के  दहलीज  हैं।  उनके

 नाम  बताइए ।  क्य  यह  वान  नी  सहीं

 है  कि  अन् तुले  साहब  की  बीबी  भी  इन्दिरा

 प्रतिष्ठान  ट्रस्ट  की  एक  ट्रस्टी है  ?  .

 मेरा  तीसरा  सवाल  है.  (ब्पबधान )

 श्री  तारीफ  मोहम्मद  खां  :  चौधरी

 चरण  fag  की  बीबो  इस  हाउस  की

 (SAKA)  income-tax  exemptions  t9  374
 certain  Maharashtra  Trusts  (CA)

 मेम्बर  बन  जाएंगी,  प्रस्तुत  की  बीबी

 qe  की  मेम्बर नहीं  बत  सकती हैं  ?
 (व्यवधान )
 MR,  DEPUTY-SPEAKER:  Mr.

 Massod,  please  put  the  Question.
 (Interruption)  Order,  please.  He  is
 puting  the  question,

 थ्री.  तारीफ  मोहम्मद  खां  :  चौधरी
 चरण  सिह  की  बीबी  से.  कहों....

 (ब्यान  )

 SHRI  H.  K.  1..  BHAGAT:  ।  am
 On  a  very  important  point  of  oraer.
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Things
 happen  on  all  the  sides.  Some  time
 back  it  was  your  turn  1८  15  all  right.
 We  have  to  manage.

 श्री  रशीद  मसुद  :  क्या.  यहं  बनात

 सही  है  कि  कोई  भी  इसका  एक्स  श्रोफिशियों
 मेम्बर  नहीं  है,  सब  के  सथ  मेम्बर  इंडी-

 विजुअल  कैपेसिटी  में  हैं।  क्या  यह  बात

 दुरुस्त  है  ?
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 SHRI  5८.  BHAGAT  :  (East
 Delhi)  Before  the  Minister  speaks  I
 have  an  important  point  of  order.

 MR.  DEPUTY-SPEAKER:  Please
 listen:  the  Minister  is  going  to  reply.

 SHRI  H.K.L.  BHAGAT  :  Before
 he  answers  that,  I  must  say  this  on  a
 very  important  point  of  order,  under
 11116.0  353.  (Interruptions)  Sir,  you  have
 very  rightly  said  that  you  are  the  custo-
 dian  of  rules,  and  this  House  has  to  run
 under  the  rules.  ।  have  absolutely  no

 ७

 intention,  through  this  point  of  order,
 to  interfere  in  this  debate.  But  ।  am
 raising  this.  A  very  very  bad  prece-
 dent  is  being  sect  inthis  House,  Rule

 *

 353  Says:

 “No allegation  of a  defamatory  or
 incrimiatory  nature...

 (Interruptions)

 1.  Rasheed  Masood  and  another
 hon.  Member  quoted  sec  ions  of  the

 There  is
 no  bar.  (Interruptions)  Lask  Mr.  Masood
 to  goand  invoke  the  court  oflaw  uoder
 rule  353.

 Sir,  you  please  read  it  and  give
 your  clear  ruling,  Please  give  aruling..
 (Interruptions)  if  these  allegations  can
 be  made;  if  they  cannot  be  made,
 they  must  go  off  the  record.  It  is  a
 very  dangerous  precedent.

 MR.  DEPUTY-SPEAKER:  Mr.
 Bhagat,  I  will  go  through  the  records,
 and  if  1  see  that  rule  353  has  been
 infringed  in  any  way,  in  any  manner,  ~

 I  will  take  care  of it.  (Interruptions)  Now
 the  Ministers  will  reply.

 SHRI  SATYASADHAN
 CHAKRABORTY:  Was  he  conscious
 व  (181.  timeor  sleeping  ?  (Interruptions)
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 SHRI  R.  VENKATARAMAN  :
 Mr.  Deputy  Speaker,  Sir,  in  the  dust
 and  din  which  was  created  ।  could
 only  hear  a  few  points  and  1  will

 ans  wer  those  points. The  first  was:  why
 was  the  allocation  reduced  ?  Do  you
 ‘know  that  the  Supreme  Court  has  up-
 held  the  issue  of  Bearer  Bonds  today  ?
 (Interruptions)  The  court  delivered  the
 judgment.  (Interruptions)

 SHRI  P.  SHIVSHANKAR  :  For
 the  sake  of  Mr.  Sommnath  he  had
 siad.  (/nterruptions)

 MR.  DEPUTY-SPEAKER  :  I
 think  Mr.  Somnath  Chatterjee  did  not
 argue  against  the  case.

 (Interruptions)
 SHRISOMNATH  CHATTERJEE:

 They  are  protecting  them.

 SHRI  हर.  VENKATARAMAN  :
 ।  have  already  explained  in  my  ans-
 wer  to  Shri  Shejwalkar  that  there  has
 been  short  fall  of  coment  production
 in  1979-80  and  as  a  result  of  that,  in
 1980-81,  there  has  been  a  reduction
 allocation.  I  admitted  that  and  said
 thatitwasavery  difficultsituation  and
 it  had  been  cut  to  all  the  States  pro
 ratz;  and  मं  that  process,  the  Mahara-
 shtra  city  has  also  suffered.  But  to  say
 that  the  supply  has  been  reduced  only
 for  this  purpose  or  with  a  malicious
 intention  ofcreating  black  marketing
 is  totally  unsustained  by  the  factsof  the
 case.  The  second  thing  which  he  said
 is  this  .  ।  could  only  gather;  I  am  not
 sure  whether  hesaid  this.  The  cement
 was  allotted  to  the  Trust.  No  cement
 was  allotted  to  the  Trust.  ।  can  assure
 you....

 (Interruptios)
 That  is  all  right.  ।  am  sorry.  ।

 ‘will  withdraw  it.  Then  he  said  that
 actually  the  allocation  was  made  by
 the  high  powered  committee  of  the
 State  Government  which  makes
 allocation  with  regard  to  Bombay
 contruction  and  they  made  the  allo-
 cation. CM  isnota  member  the  Chief
 Minister  of  Maharashtra.  is  not  a
 member  of  that  committee.  The  Min-
 ister of  Revenue  is  the  Chairman  of
 af  the  committees.  There  are  Officials

 on  the  committee.  They  made  thi:
 allocation.  Then  my  friend  also  read

 somthing  about  Section  415  of  the
 Penal  Code.  I  think  he  wanted  to  [re-
 fresh  his  rhemory  about  the  S:ction
 which  he  must  have  read  long  ago.
 It  has  no  bsaring  on  the  subject.

 MR.  DEPUTY-SPEAKER:  I
 Think  he  is  not  practising  now.

 SHRI  R.  VENKATARAM  AN:
 there  is  a  telegram  in  which  he  says
 that  the  Government  of  Mahrashtra
 was  interested.  But  this  telegram
 was  issued  not  either  by  the  Govern-
 ment  of  Mahrashtra  or  Trust  or  any-
 body,  but  by  the  Maharshtra  Cooper-
 ative  Federation;  and  it  has  said  that
 money  should  be  paid.  It  dves  not
 menn  that  the  Government  has  said
 orthatany  trust  has  said.  (Jn'erruptions )
 Actually,  you  please  read  the  tele-
 gram.  It  does  not  say  that  the
 Government  had  said.  In  fact,
 the  telegram  was  issued  by  the
 Cooperative  Federation.  It  does  not
 apply  to  this;  this  is  not  correct.

 The  hon.  member  also  had  refer न
 ed  to  alcohol.  Though,  as  [  said,  this
 is  not  a  subject  which  is  within  this
 purview,  still  because  people  had
 raisedit,  :  would  like  to  mention  the
 position.  The  production  of  alcohol

 in  Maharashtra  15  of  the  order  of  1220.0
 lakh  bulklitres.  Out  of  this,  8  per.
 cent  is  allotted  for  industrial
 purposes  and  20  percent  for  the  per-
 pose  of  potable  use.  This  has  been
 given  to  everybody  according  to
 the  rules  framed  by  the  Department.
 No  rule  has  been  violated.  There
 has  not  been  any  instance  of  any
 complaint  from  anybody  that  the
 rules  have  been  violated.  Therefore
 to  say  that  there  has  been  any  male
 practice  in  this  matter  is  not  at  all  sus-
 tained.  That  is  all  I  have  to  say.

 MR.  |  DEPUTY-SPEAKER  &
 Mr.  “Sunil  Maitra;
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 SHRI  SUNIL  MAITRA
 (  Calcutta  North  East  )
 Iam  very  sorry  to  begin  my  speech
 with  some  introductory  remarks.
 Irrelevantly  and  unnecessarily  the
 Government  of  West  Bengal  has
 been  dragged  in,  But  what  have
 you  done  ?  S0  far  as  your  members
 are  concerned,  they  abide  by  no
 instructions  of  your  leaders.  You
 brought  charges  ef  cerruptions
 against  the  Government  of  West
 Bengal,  Again,  yeur  Giani  =  Zail
 Singh  while  intervening  मं  the
 debate  on  the  No-Confidence  Motion
 in  the  last  sessicn  was  on  recard  stat-
 ing  thatਂ  communists  are  the  most
 1(ला 651 , , .  (Interruptions)  To  am
 telling  you,  in  the  words  of  the
 Home  Minister,  (Jnterruptions)” ,  ,  the
 communists  are  the  most  honest
 and  secular  =  (mterruplions)  people.
 This  is  what  your  Heme  Minister
 Giani  Zail  Singh  has  said.  (Jnterrus
 plions)

 SHRI
 the  charges

 ZAINUIL  BASHER  Let
 he  enquired,

 SHRI  SUNIL  MAITRA  :  1८
 does  not  be  in  your  mouth  in  this
 House  to  sit  in  judgement.  [हि
 rtiptions)  We  donot  sustain  ourselves
 on  compassion  or  doles  meted  out
 by  the  industrialists,  hoarders  and
 profiteers  and  (Interruptions).

 MR.  DEPUTY-SPEAKER
 "1 1115  is  sufficient.  You  have  replied.

 SHRI  SUNIL  MAITRA  :  ४
 mandate  to  rule  मि  this  country
 has  become  a  licence  to  plunder  and
 loot  and  today  you  said  so  may
 irrelevant  things.  ।  Remember
 (Interruptions).

 MR.  DEFUTY-SPEAKER
 Mr.  Maitra  do  not  see  Mr.  Zainul
 Basher.

 SHRI  SUNIL  MAITRA  :  You
 allowed  him.

 MR.  DEPUTY-SPEAKER  :
 Everybody  is  allowed.  ।  -am  allow.
 ing  you.

 SHRI  SUNIL  MAITRA  :  I
 am  referring  to  the  ex-Ambassador
 of  U.S.A.to  Delhi.  ।  e०  not  know  how
 many  of  you  have  heard  his  name,  His
 name  happens  to  be  Patrick  Daniel
 Moinhin.  He  has  written  a  book.
 The  name  of  the  book  is  a  Dangerous
 Place.  In  the  Indian  edition  at
 page  42  you  will  come  across  this  :
 Mr.  Moinhin  says,  (Jnterruption)
 “When  I  was  appointed.  ,  (Jnterrup-
 ह | ह हिए) , , ,  was  a  little  bit  afraid.
 Whe  I  went  to  Delhi,  as  Ambassa-
 dor  of  the  U.S.A.  the  first  order  I
 gave  to  the  Embassy  was  to  dig  up
 the  record  and  to  submit  a  report
 to  me  on  the  number  of  occasions
 when  had  to  intervene  in
 the  internal  politics  of  India.  The
 first  occasion  when  we  intervened
 was  when  Communists  were  likely
 to  be  elected  to  power  in  Kerala,
 And  on  the  second  occasion.  (हि
 ruptions)

 SHRI  C.M.  STEPHEN
 ।  rise  on  a  point  of  order.  ({nterrup-
 tions)

 MR.  DEPUTY-SPEAKER
 ।  am  not  allowing  anybody.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :
 He  is  ona  point  oforder.  ।  have  not
 allowed  anybody.  Please  sit  down.
 He  is  on  a  point  of  order.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  ::_
 What  is  your  point  oforder  ?

 (Interruptions)

 MR.  DEPUTY-SPEAKER  ;:
 Please  sit  down.  He  is  already
 on  his  Jegs.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  |
 No,  no,  no.  I  do,  not  allow.  Yes,
 Mr.  Stephen,  what  is  your  point
 of  ofder.

 (Interruptions)

 a
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 MR.  DEPUTY-SPEAKER  :
 Mr.  Chakraborty,  you  are  a_  pro.
 fessor.  I  should  not  teach  you.  He
 has  raised  a  point  of  order.  Please
 sit  down.  Let  us  hear  his  point  of
 order.

 (Interruptions)

 SHRI  C.M.  STEPHEN  :  ।  am
 rising  on  a  point  of  order.  The
 subject  is  such  that  it  has  multi-
 faceted  aspects.  Although  some  of
 my  .friends  are  not  strictly  within
 the  limit  and  are  going  out  of  the
 limit,  we  are  bearing  मि.  knowing
 that  it  has  certain  aspects  and  we
 must  not  strictly  limit  it  within  the
 rules,  (Interruptions).  ।  am  not  going
 to  be  brow-beaten.  Sir,  you
 know  the  subject  of  the  calling
 attention.  ।  can  understand  people
 saying  something  even  a_  little
 outside  ।  it.  But  jumping  on  to
 Mr.  =  Moynihan’s  book,  ex-Am-
 155! व 5  book,  Kerala  elections
 which  took  place  ten  years  ago,
 ctc.--these  things  do  not  come,
 anywhere  near  the  purview  of  the
 matter  now  before  the  House.  Not
 that  we  are  afraid  of  it.  (Jnterrup-
 tions).  There  is  a  limit  beyond  which
 we  are  not  prapared  to  bear  it.  Not
 that  we  are  afraid  of  Mr.  Moynihan  ;
 not  that  we  are  afraid  of  the  alle»
 gations  made  in  his  book.  That
 was  the  subject-matter  क  this  House
 last  session.  There  is  a  limit  to
 everything.  (Interruptions),

 MR.  DEPUTY-SPEAKER
 I  would  request  hon.  members  to
 stick  to  the  subject  and  strictly
 follow  the  rules.

 SHRI  SUNIL  MAITRA  4  ।
 will  not  name  anyone.  I  am  a
 gentleman.

 SHRI  ©C.M.  STEPHEN  ।  ।
 know  he  is  a  gentleman  ;  he  I
 Imow,  he  is  not  a  lady.  Madam,
 you  remain  withm  the  limit!

 **Expunged  as  ordered  by  the  chair.

 to  certain  Maharashtra  Trusts  (CA)
 MR.  DEPUTY-SPEAKER

 It  is  going  to  be  3.30  Mr.  Maitra,
 please  continue.

 SHRISUNIL  MAITRA:  When
 he  wrote  this  book,  there  were  two
 occasions,

 MR.  DEPUTY-SPEAKER  :
 Say  something  connected  with  the
 subject.

 SHRI  RASHEED  MASOOD  ह
 Why  did  you  not  object  अ  that
 time,  when  he  was  speaking  (Jnter-
 ruptions).

 MR.  DEPUTY-SPRAKER
 The  next)  Speaker  replcd  to  that.
 That  was  with  revard  (०  corruption.
 Here  it  is  not  with  regard  to  corru-
 [tion,  Please  take  your  seat.

 SHRI  SUNIL  MAITRA:  #*

 MR.  DEPUTY-SPEFAKER  ।  :
 Please  don’t  bring  in  extraneous
 things.  These  are  all  very  had.  हैं
 amvery  sorry.  No  ;  no.  Don’t
 bring  मं  all  those  things,  It  js
 nothing  cennectcd  with  ।  11115.0
 Don’t  talk  about  parties.  Nobody
 has  talked  about  parties.  You  can
 only  talk  about  the  Government.
 Den’t  talk  about  ।  parties:
 No;  To  owill  not  allow  -  any-
 thing  about  any  party.  It  will  not
 go  ०  record.  Please  sit  down  all
 of  you.  Please  charging  म  this
 august  House  that  somebody  gets
 money  from  Amcrica  and  somebody
 gets  money  from  Russia—this  is  not
 good

 MR.  DEPUTY-SPEAKER  :  ।
 would  very  much  appeal  to  the  hon:
 Members  not  to  mention  about  any
 political  party  getting  money  from
 anywhere.  Otherwise,  our  democracy
 will  become  a  laughing  ।  stock:
 Don't  bee  too  much  political  and
 expose  our  country  to  the  interna.
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 (Mr.  Deputy  Speaker]
 tional  world.  ।  am  so  sorry.  We
 should  never  expose  our  country
 ta  the  international  world.  Please
 do  not  mention  those  things,

 (Interruptions)

 MR.  DEPUTY-SPEAKER
 Please  continue.  Are  you  going
 to  continue  or  not  ?  All  of  you
 may  please  sit  down.  Mr.  Maitra
 only  =  should  speak.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  ।
 am  not  allowing  anybody.

 (Inleerruptions)

 MR.  DEPUTY-SPEAKER  :  ।
 will  not  allow.  Mr.  Maitra,  you
 may  continue,  Al  of  you  may
 sit  down.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  ।
 will  not  allow. I  will  allow  only
 Mr.  Maitra.  Mr.  Maitra,  you  can
 speak.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  ।
 will  not  allow  charging  anybody,
 this  party  or  that  party  and  exposing
 our  country,  This  is  very  bad.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :
 All  of  you  may  please  sit  down.
 Mr.  Maitra.  may  speak.

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  ।
 will  not  allow.  Please  =  511.0  down.
 Nothing  will  go  on  record  other
 than  Mr.  Maitra’s  speech,

 (Interruptions)  **

 **  Not  recorded.

 MR.  DEPUTY-SPEAKER:  It  is
 going  to  be  3.30.  I  am  going  to
 adjourn  the  House  by  3.30.  Please
 sit  down.

 (Interruptions)

 MR,  DEPUTY-SPEAKER  :
 Please  sit  down.  Yes,  Mr.  Maitra,  you
 may  continue.

 SHRI  SUNIL  MAITRA:  Sir
 the  hon,  Finance  Minister  said  that
 since  the  Chief  Minister  of  Maharash-
 tra  had  denied  the  fact  of  acceptance
 of  the  money,  it  is  the  tradition  of
 this  House  to  accept  such  a  statement.
 But  the  cenvention  that  the  Ruling
 Party  hes  built  up  in  this  country  is
 just  the  oppo  ite.  Numerous  ques-
 tions  have  been  raised,  there  is  a
 strong  public  opinion.

 (Interruptions)

 AN  HON.  MEMBER:  What  about
 foreign  money?

 "  SHRI  SUNIL  MAITRA:  Yes,  ।
 am  coming  to  that.  The  Ruling  Party,
 the  party  which  is  ruling,  म  this
 year  of  grace  1981...  (Interruptions)
 Early  this  year  the  Ruling  Party  held

 क री  Kisan  rally  (Interruptions).  It
 wag  the  Ministers  here  who  had  collec
 ted  money  from  business  houses...,
 (Interruptions),  Here  is  a  paper  which
 ?  will]  read.  (Interruptions).  I  will  give  it
 to  the  press.

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  Are
 you  talking  on  the  Calling  Attention  ?
 What  is  that?  Are  you  dealing  with
 the  Calling  Attention ?

 (Interruptions)

 :  MR.  DEPUTY-SPEAKER:  What
 is  that  paper  you  are  going  to  read?

 (Interruptions)
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 MR.  DEPUTY  SPEAKER  :
 Please  listen.  Mr.  Maitra,  what  is
 that  you  are  going  to  read?

 SHRI  SUNIL  MAITRA.  I  am
 reading  this  document.

 MR,  DEPUTY  SPEAKER:  You
 can  place  it  on  the  Table  of  the  House,
 You  must  take  my  permission,  then

 only
 you  can  read  it  ,  I  will  not  allow

 that.

 SHRI  SUNIL  MAITRA:  Why
 you  don’t  allow?

 MR.  DEPUTY  SPEAKER:  You
 may  place  it  on  the  Talbe  of  this
 House.  I  will  not  allow  it  to  be  read
 here.  You  must  place  it  on  the  Table
 of  the  House.  I  will  not  allow.  It
 will  not  go  on  record.

 (Interruptions)  **

 MR.  DEPUTY  SPEAKER:  You
 must  place  it  on  the  Table  of  this
 House.  Then  only  with  my  permission
 you  can  read  it.  Or  else  you  cannot
 read  that.  I  will  not  allow.

 SHRI  SATYASADHAN  CHA.
 RABORTY:  The  hon.  Member  _  म
 only  quoting.

 MR.  DEPUTY  SPEAKER:  He
 must  take  my  permisssion  and  place
 it  on  the  ‘Table  of  this  House,  I
 will  not  allow  him  to  read,

 (Interruptions).

 MR.  DEPUTY  SPEAKER:  On
 Calling  Attention,  you  cannot  quote
 all  the  ducuments  and  everything.
 Nothing  like  that.  ।  12५८  to  be  very
 strict,  (जदाधुएए ड) 11  Calling  Atten-
 tion  you  cannot  quote;  you  cannot
 read  some  manuscript  and  all  those
 things  (Interruptions).  1  will  now  allow
 you.

 Mr.  Maitra,  if  you  want  to  put
 any  question,  you  can  put,  Otherwise,
 ।  will  not  allow  you:  I  will  ask
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 you  to  sit  down,  (Interruptions)  I  will
 not  allow  you  to  read  that,  Even  if

 you  wait  for  the  whole  day,  I  will  not
 allow  you  to  read  that.  (Interruphons)
 On  Calling  Atiention,  I  will  not  allow

 any  documents  to  be  read  here,  It  is
 not  a  discussion.  You  must  first  place
 it  on  the  Table  of  the  House  and  take

 my  permission.  Then  only  I  will  allow
 it  to  be  read  here.  (Jnterruptions)  AU
 this  will  not  go  on  record,

 (Interruptions)
 *  *

 On  Calling  Attention  you  cannot  read

 any  document  and  all  that.  I  will  not
 allow  it.  I  do  not  want  any  document
 to  be  read  here.

 PROF.  MADHU  DANDAVATE:
 On  a  point  of  order  Sir.  (Interruptions)

 MR.  DEPUTY  SPEAKER:  He  is
 on  a  point  of  order.

 They  do  not  want  to  raise  a  point
 of  order...  (Interruptions)

 You  must  take  my  permission  to  read
 ४८.  You  must  take  my  permission,  He
 is  quoting.  He  has  read  a  document.
 I  asked  him  why  he  is  reading  and
 from  where.  He  did  not  tell  me.  I
 asked  him  from  where  he  is  reading,
 He  never  replied  to  me,

 PROF.  MADHU  DANDAVATE:
 In  this  House  from  the  first  Lok  Sabha
 to  the  this  Lok  Sabha  a  number  of
 times  in  the  debates  quotations  have
 been  given  from  the  documents.  And
 if  anybody...

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  Iam
 not  going  to  allow.  1  he  places  म  0
 the  Table, I  willallowhim,  My  prob-
 Iem  is,  that  he  should  place  iton  the
 Table.  ।  willallow.  I  do  not  know
 from  wherc  he  is  quoting.

 (interruptions)

 **  Not  recorded,
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 (MR.  Deputy  Spcaker]
 1  will  conduct  the  House  according

 to  the  Rules.

 SOME  HON.  MEMBERS:  De-
 puty  Speaker  Zindabad.

 PROF.  MADHU  DANDAVATE.
 I  am  on  a  point  of  order.

 MR.  DEPUTY  SPEAKER: ;  have
 already  said  that  the  document  which
 he  wants  shall  have  to  be  placed  on
 the  Table  of  the  House.  ।  will  not
 allow  it  or  he  must  have  taken  my
 previous  permission  for  reading  the
 document,

 PROF.  MADHU  DANDAVATE:
 Before  you  give  your  ruling...
 (Interruptions)

 MR,  DEPUTY  SPEAKER:  1  as-
 ked  Mr,  Maitra  from  where  he  was
 reading.  He  did  not  tell  me,  from
 where  he  was  reading,  I  do  not  allow
 unless  itis  placedon  the  Table  of  the
 House,  ।  will  not  allow  him,

 PROF,  MADHU  DANDAVATE:
 ।  a  point  of  order  to  be  laid  on  the
 Table  of  the  House.

 MR.  DEPUTY  SPEAKER:  Any
 document.

 PROF.  MADHU  DANDAVATE:
 Is  it  your  opinin  that  if  ।  have  to
 raise  a  point  of  order,  ।  have  to  lay
 it  on  the  Table  of  the  10150 2

 MR.  DEPUTY-SPEAKER:  Tam
 not  a  Professor.  ।  have  been  a  student
 of  a  Professor  only.  My  final  decision
 ।  have  given.

 PROF.  MADHU  1).चोट:
 I  am  raisiug  on  a  point  of  order,

 MR.  DEPUTY  SPEAKER:
 have  given  nw  decision.  ।  ३  final.
 It  cannot  be  questioned  by  any  Mem-
 ber  of  rhe  ]  [5९ ,

 (Interruptions)

 income-tax  exemption  36

 MR.  DEPUTY  SPEARKER:
 Members  are  preventing.  ।  am  not
 preventing.  All  the  Members  please
 sit  down.  I  will  not  allow  you.
 Let  them  take  their  seats.  Then  I  will
 allow  your  point  of  order.

 PROF.  MADHU  DANDAVATE:
 I  will  formulate  my  point  of  order.

 MR.  DEPUTY  SPEAKER:  Let
 all  those  Members  take  their  seats.
 Then  only  I  will  allow  you,  not  when
 they  are  a  standing  like  this;  that  is
 not  proper.

 PROF.  MADHU  DANDAVATE:
 You  request  them,  Sir,

 MR  DEPUFY  SPEAKER:  ।  have
 requested  You  can  also  request.

 SLIRI  SAMAR  MUKHERJEE
 विलायती)  You  allowed  all  others  to
 reach...

 x.  DEPUTY  5क़दीर  :  ं.
 SHRI  SAMAR  MURBRHERJEE:

 When  the  Finance  Minister  replied,  he
 gave  quotations.  ”  सकता:11:  also
 read  out.  Bat  you  are  preveating  him.

 MR  DEPUTY  SPEAKER:  ।  asked
 7.  मत  वह  from  whieh  docu-
 ment  lie  was  reading  and  wanted  to
 quote.  He  did  not  give  me  a  proper
 reply.  है  ‘Therefore,  ।  5111.0
 that,  before  he  could  read  from  that
 document,  he  must  place  it  on  the  Table
 of  the  House  or  he  should  have  taken  my
 permission.  Even  now  he  can  tell  me
 from  where  he  was  quoting  that  and  he  is
 also  going  to  quote.

 शिवार  11,  MAITRA:  1  am
 quoting  from  a  document  of  the  6
 veroament  of  India

 MR  DEPUTY  SPEAKER:  9  You
 must  place  it  on  the  Table  of  the  House.
 Then  है  will  aliow  you.  [  will  scrutinise
 and  tien  permit  you  हि

 PROF  MADIU  DANDAVATE:
 You  should  allow  him  to  read  it.

 SHRI  SAMAR  AMIUKHERJEE: You  have  allowed  all  others  to  read
 You  cannot  object  only  to  his  reading

 MR.  DEPUTY  SPEAKER:  ।  have
 not  allowed  anybody.  (Interruptions)
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 When  ।  asked  Mr.  Sunil  Maitra  from
 where  he  was  quoting  he  did  not

 give  a  proper  reply.

 PROF.  MADHU  DANDA-
 VATE:  I  willquote  aninstance  from
 this  debate.  When  the  Calling
 Attention  motion  was  going  on..
 (Interruptions)  1  am  formulating  the

 paint  of  order....

 MR.  DEPUTY  SPEAKER  :
 On  the  request  made  by  Mr.  Samar
 Mukherjee,  Iam  allowing  him....

 SHRI  MALLIK  ARJUN  :  What
 is  the  ruling  ?

 m.  t  DEPUTY  SPEAKER  :
 That  document  is  trom  Government

 of  India.  ।  asked  him  from  which
 document  he  was  quoting  and  he
 has  said  that  it  is  from  a  Govern-
 iment  of  India  document.  Therefore
 I  have  said  that  ।  hive  allowed  him.

 “THE  MINISTER  OF  COMMU-
 NICATIONS  (SHRIC.  :.  STE-
 PHEN)  :  ८  are  entitled  to  kaow
 Waal  tat  पफ्टघावा *111  is.  You  can
 give  any  ruling,  x५८  what  Pwant  to
 say  is  that  the  7 151 :17717  you  took

 What  I
 am  subarting  is  Uiat  the  question
 whether  itis  a  prablic  docnient  or
 not....

 MR.  11. 1 1" न] 21210. [1२
 He  says  it  is  from  a  Government

 *  of  1111...  publication.

 SHRI  C.M.  STEPHEN  :  1 (10
 know  whether  itis  a  pubbe  document
 ornot....

 MR.  DEPUTY-SPEAKER:  Mr.
 Stephon  ।  have  requested  him  to
 place  it  on  the  Table  of  the  House.
 First  when  ।  asked  -.  Sunil  Maitra

 ९  was  not  goed  cnough  or  gracious
 enough  to  tell  me  from  where  he  was
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 quoting.  Therefore  I  said  ‘you
 cannot  quote  it  unless  you  place  it
 on  the  Table  of  the  House  and  take
 my  prior  permission’,  Now  Mr.
 Maitra  says  -hatitis  a  Government
 ofIndia  document.  I*i*is  a  Govern-
 men!  of  India  document  it  is  a  public
 docament,  I  have,  therefore,  said  that
 he  can  quote  from  it.  (Interruptions)
 After  quoting  from  it,  Mr  Sunil
 Maitra  shall  place  it  on  the  Table
 of  the  House.

 SHRI  R.  VENKATARAMAN:
 You  should  look  at  it  and  find  out
 before  he  quotes....

 (Interruptions)

 SHRI  (व.  M,  STEPHEN  :  Sir,  I
 am  not  speaking in  the  air.  Merely  to
 say  that  itisa  Goveriment  of  India
 document  would  not  make  it  a  public
 document,  There  is  a  difference  bet-
 ween  a  Government  docum2nt  and
 a  public  document.  ऑ  Goveryment
 documeni  can  be  इ0011 01.1 111-0]56  than
 a  public  document.  Herc  is  quotation
 from  Shakdher  “Che  point  is  that
 normally  a  member  5  not  expected
 to  spring  a  5111 [07750 0 1  ile  Speaker,
 the  House  and  the  Goverament  by
 quoting  froma  (1'5ठ11 11711 |.  which  is  not
 public  क

 SHRI  क.  ए.  UNNIKRISH-
 NAN  That  र  1111.0 9111.0  secret
 (10  51111  ae

 SHRI  (ए,  x.  STEPHEN  :  “In
 fairacss  to  all  and  in  aceccordance
 with  parliamentary  coiventios  he  is
 expected  ta  inform  the  फिट
 inadyance  so  that  11  15  111  दा.  position  to
 deal  with  the  mutter  7५  the  floor  of
 the  House  wren  it  is  raised.  1 this
 requirement  is  not  complicd  with....
 (Interruptions)  ।  (1115  requirement
 is  not  complied  with,  the  Speaker
 may  stop  the  Member  fron  quoting
 from  such  docaments  and  ask  him
 to  make  available  ta  ८-८  (हावी  copy
 before  he  may  be  allowed  to  prossed
 with  any  quotation  thereof.”

 50  what  I  wanted  to  submit  is
 that  the  ruling  you  gave  was  perfectly
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 [SHRI  C.  M.  STEPHEN]
 on  all  fours  with  the  nrecedents  which
 have  got  acceptance  in  ‘he  parlia-
 mentary  procedures.  The  point  is  :
 whether  it  isa  public  document  or  not
 I  have  not  got  an  answer  to  that,
 I  have  been  told  that  it  is  a  Govern-
 ment  of  India  document,  but  merely
 because  it  is  a  Government  of  India
 document,  it  does  not  become  a  public
 document.  It  has  to  be  a  fpubl’c  do-
 q@ument  and  then  he  has  got  a  right
 to  quote  and,  when  he  quotes,  we
 have  gota  right  to  demand  that  it  be

 laced  on  the  Table  of  the  House,
 ut  before he  quotes  the  conventions

 demand—you  must  know  the  conven-
 tions—that  you  must  be  satisfied.  Sir,
 this  is  a  matter  which  does  not  con-
 cern  youonly.  The  point  is  that  the
 Government  has  got  a  right  to  know
 in  advance  what  the  document  is,
 so  that  they  may  be  able  to  answer
 ta  that,  They  have  no  right  to
 spring  a  document  on  the  Government
 and  ask  the  government  to  make  a
 reply  to  that.  This  is  not  permitted.
 It  is  against  all  conventions.  You
 will  have  to  satisfy  yourself  that  the
 document  is  quotable  and  notice  must
 come  to  us  so  that  we  may  know
 about  it  and  give  a  proper  reply  to
 that,

 MR.  DEPUTY-SPEAKER  :  Mr,
 Maitra,  he  has  raised  a  point  of  order

 .  .».\Unterruptions)  Please  listen.  If  your
 conscience  feels  that  it  is  not  a  proper
 document  or  something  like  that  which
 may  create  confusion,  you  cannot
 spring  it  on  the  Minister  and  get  थ
 reply  to  that...  (Interruptions)

 MR.  DEPUTY-SPEAKER
 What  is  the  document  ?  ।  want  to
 know...  (Interruptions)  What  is  the
 document  ?

 SHRI  SUNIL  MAITRA  :  Sir,
 this  is  dated

 **o7th  April  1981.  It  says:
 -

 **Not  recorded
 ae
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 MR.  DEPUTY-SPEAKER  :
 This  I  do  not  allow....  (Interrup-
 tions)  I  do  not  allow  it...This  will
 not  be  placed  on  the  Table  of  the
 House..  .  (Jnterruptions)

 SHRI  SATYASADHAN  CHA-
 KRABORTY  :  Under  what  rule
 you  are  not  permitting  ?

 MR.  DEPUTY-SPEAKER  :
 Are  you  going  to  put  any  question  or
 not  ?  ..Pleasedon’t  dothat.  Don't
 read  it,  I  am  not  allowing  you  to
 read...

 (Interruptions)

 SHRI  SAMAR  MUKHERJEE:
 It  is  related  this  subject.

 MR.  DEPUTY-SPEAKER  :  You
 may  place  it  on  the  Table  of  the
 House.  Let  me  _  first  scrutinise
 it  and  then  I  will  allow...
 (Interruptions)  It  will  not  go  on  1८000,
 Mr.  Maitra,  are  you  going  to  put
 any  question  ?  Then  put  your  ques-
 tion,

 ।  am  notfallowing  you  to  read  that
 document.  Please  put  your  questions.

 SHRI  SUNIL  MAITRA:  I
 have  read  the  document.  (Interrup-
 tions)

 MR.  DEPUTY-SPEAKER
 You  cannot  quote,  you  must  first
 lay  it  on  the  table  of  the  House.
 After  scrutiny  we  will  see.  ।  am
 allowing  youto  read.  ।  amallowing
 you  to  put  the  questions  to  the  Mi-
 nister.  It  is  already  late.  (Interrup-
 tions)  Please  sit  down.  Mr.  Maitra,
 You  put  your  questions.

 SHRI  SUNIL  MAITRA  :  Be-
 cause  the  Chief  Minister  denied  the
 acceptance  of  this  money  from  the
 business  organisations,  we  cannot
 accept  the  statement.  Your  party
 is  in  the  habit  of  seeking  donations
 from  the  business  houses  for  political
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 purposes.  (Interruptions)  Now I  am

 putting  certain  question  to  the
 Finance  Minister.

 (1)  What  was  the  date  when  the
 Trust  was  registered  ?

 (2)  What  was  the  exact  date  when
 this  Trust  applied  for  the  exem-
 ption  from  the  Income-tax  De-
 partment?

 (3)  What  exactly  or  what  precisely
 was  the  date  when  the  exemp-
 tion  was  granted  to  this  trust  ?

 (4)  What  is  the  usual  time  taken  by
 the  Income-tax  authorities
 to  grant  exemptions  to  such
 registered  trusts  ?

 (5)  Inthe  year  1981,  did  the  Com-
 missioner  of  Income-tax,
 Bombay  receive  any  other
 application  for  exemption
 from  the  operation  of  the
 income-tax  laws  ?  1  so,
 in  how  many  months  or  how
 many  days  the  cases  of  these
 registered  trusts  were  disposed
 of  ?

 (6)  के  के

 er  Isitafactthat  the  Chief  Minis-
 ter  gave  6,000  bags  of  cement
 to  one  particular  M.L.A.  of
 Maharashtra  ?

 (7

 (8)  Isitnotafact  that  the  Central
 Molasses  Board  (Interruptions)
 decided  that  Maharashtra
 State  Government  would
 supply  the  industrial  alcohol
 to  the  states  ?  (Interruptions)

 MR.  DEPUTY-SPEAKER
 It  is  for  the  Minister  to  reply.

 SHRI  SUNIL  MAITRA:  Is  it
 notafact  that  65  lakhs  litres  of  in-
 dustrial  alcohol  should  be  distri-
 buted  by  the  State  of  Maharashtra
 to  other  States  ?  Ifso,  ।  want  to

 **Expunged  as  ordered  by  the  chair.
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 know how  much  of  industrial  alcchol
 was  distributed  and  to  how  many
 States  ?  What  was  the  quantity
 distributed  ?  Please  letus  know  that
 statewise.

 SHRI  K.P.  UNNIKRISH-
 NAN  :  One  paise  per  !itre  ?

 SHRI  SUNIL  MAITRA  :
 Since  the  indsutrial  alcohol  was  in
 short  supply,thiscommodity  now  has
 to  be  imported  from  abroad.  If  so,
 then  the  question  of  forcigh  exchange
 involvement  comes.  If  our  country  is
 self-sufficient  in  industrial  alcohol  is
 not  the  action  on  the  partof  the  Ma-
 harashtra  Chief  Minister  affecting
 our  foreign  exchange  reserves  ?

 My  last  but  one  question  is  how
 does  the  Finance  Minister  expect  that
 the  sick  units  would  be  in  a  position
 to  donate  to  the  Chief  Minister's
 Fund  ?  Jagdamba,  Nasik  Palse  and
 Panjara-Kan  etc.  al}  these  doner
 units  are  sick  units.  (Jnferruptions)

 Sir,  the  Finance  Minister  said.
 that  the  telegram  was  not  sent  at
 the  behest  of  the  Government.
 But,  Sir,  whatis  the  language  of  the
 telegram.  1  quote :

 “Ref.  regarding  Indira  Gandhi
 Pratibha  Pratishthan  donation.
 Government  of  Maharashtra
 requires  your  cheques...  .””

 What  is  meant  by  ‘require?  ?  Was
 it  not  a  directive  or  an  instruction
 of  the  Government  of  Maharashtra
 the  non-compliance  of  which  would
 land  these  units  into  trouble  ?

 16  hrs.

 THE  DEPUTY  MINISTER
 IN  THE  MINISTRY  or  FIN-
 ANCE  (SHRI  MAGANBHAI
 BAROT)  :  Sir,  ठ  regards  the  dates}
 although  the  Fjnance  Minister
 has  already  given  the  dates  yet  1  wi!l
 again  give.  This  particular  Fund
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 |  श  -

 [Shri  Maganbhai  Barot]
 was  constituted  on  18-10-1980,
 The  date  of  registration  with  the
 Charity  Commissioner  js  20-10-1980.
 The  date  of  application  for  regis-
 tration  under  Section  12  of  Co-
 mmissioner  of  Income  Tax  Act  15
 20-11-1980.  The  date  on  which  re-
 gistration  was  granted  by  the  Com-
 missioner  of  Income  Tax  is  25-11-
 1980,  The  date  on  which  applica-
 tion  was  made  for  -exemption
 u/s  Bo  Gis  25-11-1980  and  the  date
 on  which  exemption  9'  80  6  was
 given  15  25-11-1980,  The  period  for
 which  it  is  granted  is  from  18-10-1480
 to  31-12-1980  (Jnlerruptions)

 Sir,  as  the  Finance  Minister  said
 Income-Tax  authorities  are  receivaing
 such  application  s  under  ।  Section
 8o  ८  everyday  and  in  a  number
 of  cases  they  have  been  granted
 immediately.  (Interruptions)

 ‘There  are  instances  where  such
 permissions  are  granted  forthwith,

 Then,  Sir,  about  aleohol  the
 question  has  already  been  answered
 The  Calling  Attention  is  about  esse-
 ntial  (01511 (165  and  as  the  lon.
 Finance  Minister  said  alcohol  is  not
 an  essential  commodity  ifa  separate
 question  is  asked  about  the  econtri-
 butions  by  the  distillers  and  the  al-
 cohol  industry  the  reply  shall  be
 given.

 The  last  point  made  was  about  the
 telegrain  and  the  sick  units.  1  have
 already  explained  this.  1८  was  a
 telegrain  from  the  Sugar  Federation
 which  consists  of  all  the  Cooperative
 Sugar  Factories  of  कै द, 11:11 15111 1.
 and  this  was  sent  to  cach  and  every
 member  including  the  Jagatamha
 Sugar  Mill  which  is  also  a.  sugar
 factory.  ‘There  ५  one  news  item
 today  which  says  this:—

 “The  Maharasthra  Janata  Party
 President  Shri  Rajaram  Bapu
 Patil  has  today  stated  that  re-
 garding  the  contributions  made
 by  these  Sugar  Cooperative
 Factories  of  =  Maharasthra  for
 Indira  ि [अध  Pratishthan,  we
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 are  the  supportes  of  this,  we  have
 supported  this  and  there  is  no
 point  of  quesioning  these  contri-
 butions  or  asking  for  any  refund
 or  anything  like  that.  +

 ।  think  I  have  answered  all  the
 questions.

 16.03  hrs,

 The  103  Sabha  adjourned  fer  Lunch
 ull  thirty  minutes  past  Sixteen  of  the

 Clock

 The  Lok  Sabha  reassembled,  after  lunchs
 ४  thirtysix  mintes  past  Sixteen  af  the

 Clock

 {SHRI  SOMNATH  CHATTERJEE  ह  the
 Chair]

 PETITION  RE.  RESTORATION
 o  SANGLI-MIRAJ.  7n
 NANDRE  MADHAVNAGAR-
 NEW  SANGLI  RAILWAY  LINK

 51वर  1  र,  MHALGI  (Thame):
 I  beg  to  present  a  petition  singed  by
 Shri  Ramesh  ८.  Kulkarni  and  others
 segarding  restoration  of  Sangli-Miraj
 and  Nandre  Madhavnager-New
 Sagli  raihvay  link.

 DEMANDS  FOR  SUPPLEMEN-
 TARY  GRANTS  (GENERAL),

 1981-82

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  MAGANBHAL  BAROT):

 ।  beg  to  present  a  staterfent  (Hindi
 and  English  versions)  showing  Sup-
 plementary  Demands  for  Grants  in
 respect  of  the  Budget  (General)  for
 1981-82.


